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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised by 
the Committee, do pnsent on their behalf this Sixty Second Report on the 
Act& Taken by Goveflltlltnt on the recommendations of the Public 
Accounts &mmittee contahed in their 23rd Report (Fourth Lok Sabha) 
on Appropriation Accounts (Railways) 1965-66 and Audit Report (Rail- 
way) 1967. 

2. On 12th June, 1968, an "Action Taken" Sub-Committee was 
appointed to scrutinise the replies receiwd from Government in pursuance 
of the recommendations made by the Committee in their earlier Reports. 
The Sub-committee was constituted with following kembers : ' 

1. Shri D. K. Kunte-Convener. 
2. Shri C. K. Bhattacharyya. 
3. S k i  K. K: Nayar. 
4. Shri Narendra Kumar Salve. 
5. ~ h r h a t i  Tarkeshwari Sinha. 
6. Shri N. R. M. Swamy. 
3. The draft Report was considered and adopted by the Sub-Committee 

.it their sitting held on 8th April 1969 and finally adopted by the Public 
Accounts Committee on 21st April 1969. 

4. For facility of ~ference  the main conclusions/recomrnendations of 
the Committee have been plinted in thick trpe in the body of the Report. 
A statement showing the summary of the main recommendations/obsewa- 
tions of the Committee is appended to the Repurt (Appendix). 

5. The Committee place on record their appreciation of the assistance 
xndered to them in this matter by the Comptroller and Auditor General - 
of India. 

NEW DEZHI; M. R, MASANI, 
April 28, 1969/Vaisaka 8 ,  1897(S) Chairman, 

PU blic Accounts Committee. 



REPORT 

1 . I .  This Report of the Committee deals with action taken by G'over- 
rnenta on the recommendations contained in their 23rd Report (Fourth 
Lok Sabha) on the Appropriation Accounts (Railways) 1965-66 and Audit 
Report (Railways) 1967 which was presented to the House on 30th April, 
1968. 

1.2. Action taken notes/statements have'becn received from the Minis- 
try of Railways (Railway Board) in respect of all the 31 recommendations 
contained in the Report and from the Ministries of Works, Housing and 
Suppiy (Department of Works and Housing) and Daence in respect of the 
recommendations contained in S. Nos. 7 and 21 respectively which also 
concern them. The Committee, however regret that the Department of 
Supply have not furnished  plies in respect of' the recommendations con- 
tained in S. Nos. 15 and 16 in so far as they arc concerned with these 
matters. 

1.3. The action ]taken notes/statements on the recommendations of the 
Committee contained in the Report have been categorised under the fol- 
lowing heads :- 

Recommendations/observations that have been accepted by Govern- 
m n t  : 
S.Nos. 1, 2, 5, 6, 7, 8, 9, 10, 11, 12 (Paragraph 2.36), 14. 15 

(Paragraphs 2.89-2.90 and 2.95), 16, 17, 19, 21, 22, 23, 
24, 25, 26, 28, 29, 30 & 31. 

Recomnaendations/observations which the Comnlittee do not desire 
fa pursue in view of the replies of Government : 
S.  Nos. 3, 13 and 20. 
Recommendations/observations in respect o f  which Government have 
furnished interim replies : 

S. Nos. 4, 12 (Paragraph 2.37), 15 (Paragraphs 2.91-2.93), 18 and 27. 

'i'he Cdt tee  hope that replies to the outstanding recommendations 
and %HII repZics in ragard to those r e c o d t i -  to which only interim 

.bow so far been furnished will be submitted to them g?ediiorrs1y 
after @tthg them vafted by A u a .  e 



RECOMMENDA*ltIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERlWENT 

The Committee regret to note that there was marked variation between 
actuals and the budget estimates in respect of goods earnings. 

The Committee n&d hardly emphasise that Budget estimates should 
be framed more realistically as the policy decisions of Government regard- 
ing variation in freight rates depend on these estimates. They des'ke that 
the Ministry of Railways should behefit by the experience gained in thc 
previous years, analyse the reasons for such variations and try to reduce 
them to the minimum. 

(S. No. 1 Appendix IX Para 1.12 & 1.13 -of 23rd Report). 
Action taken 

The observations of the  committee are noted. 
The Ministry of Railways would, however, submit that proposals for 

revision of freidt levels are based on the total financial picture of the 
budget and not merely on the estimate of goods earnings. As the Com- 
mittee are aware, the surplus was budgeted at 29.24 croxcs for 1965-66 
but it actually turned out to be only 18.56 crores, or 10.68 crores less. 
The actual earnings were 17.57 crores more than the budget, but the ex- 
penditure increased by 28.25 crores, mainly because of the increase in 
dearness and house rent allowances announced after the budget was pre- 
sented and passed and other pt-budget factors like increase in the pricer 
of coal and diesel oil and other materials. In the result, there was no 
over-estimation of the total requirements of the year. 
Ministry of Railways, (Rly. Board) 0.M. No. 68-B(C)-PAC/IV/23(0) 

dated 4th November, 19681 

Recommendation 
The Committee are unhap~ty to note that there was an increase of 

Rs. 27.89 ems in Revenue expenditure over the budget estimates. They 
ha= already commented in the previous para u p  the lieed for framing 
Budget estimates accurately. The Committee suggest that the Ministry of 
Railways (Railway Board) should keep a close watch over the increase 
in working expenses, particularly those on establishment and fuel. The 
Gmmittee need hardly stress that, consistently with the needs of efficiency, 
the Railways should explore all avenues of effecting ecoriP>mies so as to 
keep the rise in working expenses undkr control. 

(S..No. 2, Appendix IX Parg 1.28 of 23;d Report) 



Every efforts is being made to frame the Budget Estimates as accurately 
as plssibIe with referen? to trends and factors which can be anticipted. 
But it is impossible to anticipate and provide with any accuracy for post- 
budge$ developments like the enhancement of the rates of dearness allow- 
ance, increases in the price of steel, coal etc., and the effeot of higher 
customs and excise levies. These can be provided for only after they 
occur, and were in fact covered by supplementary g&ts in the course of 
the year. Higher rates of dearness allowance were announced on 30.4.1965 
with effect from I d  March, 1965 and again revised on 11-2-1966 with 
effect from 1st December, 1965. This adcounted for 14.49 crores. m e  
increw of house rent allowance with effect from 1-7-1965 was announced 
on 29-6-1965 and cost Rs. 1.70 crores extra. There were four revisions 
of coal prices on 11-5-1965, 1-6-1965, 24-12-1965 and 3-2-1966 and of 
diexl oil prices on 17-2-1965 and 20-8-1965 and these cost 2.74 crores. 
The other variations were also the result of pmtibudget fluctuations in 
prices and in the condition of stock coming to shops for repairs and varia- 
tions in fuel consumption due to changes in volume and patteim of traffic 
ctc. 

The observations of the Committee in regard to the need for economy 
are noted. Every effort is already being made to keep down exp&@ture 
and increase productivity. 
[Ministry of Railways (Rly. Board) 0 .M.  No. 68-B(C)-PAC/IV/23(0) 

dated 4th November, 19681 
Recommendation 

The Committee feel that there is scope for improvement in the prepara- 
tion of repair estimates, which should take into consideration not only tfie 
actual condition of the stock likely to be take; up for repairs, but alsC, the 
likely increase in prices based on past experience. The Committee hope 
that the Railway Board will take suitable measures to prepare repair esti- 
mates more realistically so as to obviate such cases in future. 

(S. No. 5, App6ndix IX Para 1.59 of 23rd Report) 
Action taken 

The Fkomendation of the Committee has .been noted. The budget- 
ary effect. d the increases in the prices of mtiterials, upward revision of 
customs/excise duties etc. is taken note of and fun& required included 
in the budget or Supplementary Demands but the condition of stock and the 
cost of repair work required varies with each unit and can only be known 
for each unit when it comes into the- workshops for overhaul. Some fluctua- 
tion is inevi~ble from estimates based on general trends of repair expndi- 
ture. 
[Ministry of Railways (Ny. Board) 6 . ~ .  No. 68-B(0-PAC/IV/23(0) 

dated 4th November, 19683 



1.62. The CommiOtae find that excess expenditure occurred under 
Grants Nos. 2, 5, 8, and 15 during 1965-66. The total excess expndi- 
turC; during this year amounted to Rs. 164.49 lakhs after taking into accot.int 
a m b  .of Rs. 0.35 lakh representing certain mis-classifications in the 
acamts.  The Committee regret that excess expenditure has continued t o  
QCCUJ during the last three years, viz., 1963-64, 1964-65 an? 1965-66 on 
Grants Nos. 5, 8 and 15 despite the fact that large amounts werd obtained 
by way of Supplementary Grants towards the close of the year. Thc Corn- 
mi#ee feel that had a proper assessment becn made about the expenditure 
to be incurred on reparis to various assets and purchases of stores at the 
time of preparing estimates for supplementray grants, these excesses could 
have been avoided. The Railways should also keep upto-date their liabi- 
lity registers. so that they are able to keep a watch over the liabilities to be 
met by them during the year. The Committee stress that all efforts should 
be made by the Ministry of Railways to keep the expenditure within thc 
funds granted by Parliament. 

1.63. The Cornmi ttee recommend that, subject to 'these observations, 
the excess expenditure of Rs. 1,64,49,314 under voted Grants Nos. 2. 5. 8 
and 15 incurred during 1965-66 bc regularised by' Parliament in the 
manner prescribed by Article 115 of the Constitution. 

(S. No. 6 Appendix IX Para 1.62 & 1.63 of 23rd Reports) 
Action taken 

The recommendation of the Committee has been noted. The excesses 
have since been regularised by Parliament in August 1968. 
[Ministry of Railways (Rly Board) O.M. No. 68-B (C) PAC/IV/23(0) 

dated 2 1-9-1 9681 
.Recommendation 

1.70. The ,Committee consider that unless work is actually commenced' 
and expenditure incurred from the provisions made in this behalf by Parlia- 
ment, it should nat be treated as a _work in progress. 

1.71. The committee cannot but express unhappiness at the gross delay 
which has occurred in the execution of this operational scheme for provi- 
sion of Tokenless Block working on Barauni Katihar Section' on the North 
Eastern Railway. They consider that if the work had been properly pro- 
cessed, there would haye 'been no occasion to rush through the work at 
this '"Eate sta'ge to cope with the increased traff~c. 

(S. No. 7, Appendix IX of 23rd report, 1967-68) 
Action taken 

Para 1.70. 
The Works. Machinery and Rolling Stock Programme fdr the ensuing 

fiamdal year which is the budget document in which the works are shown 
as 'New Works' and the Works in Pm&ress7 is a.volwninous document and 



. b usudly finalised sometime in thq month of December of the previws 
6- year so that it can be presented to the Parliament in the middle 
of February. The decision whether or not a work should be exhibited as 
d 'Work in Pmgress' at the beginning of the next financial year has, thert- 
fore, to be taken about three to  four months before that financial year has 
begun, on the basis d the then expectations of whether some expenditure 
i Orely to be incurred on it in the current financial year. . 

P 
2. Where it is clear when finalising the Works Programme for the ncxt 

financial year that there is no likelihood of a wqrk being commenced and 
expenditure incurred before the close of the current financial year. it will 
not be shown as a 'Work in Pkogress' tor the next financial year, but will 
be shown under a separate heading to indicate that the-work was approved 
in the earlier years but no expenditure is expected to be incurred on it till 
the year to which the works programme pertains.' 

3. Necessary instructions have according1,y k e n  issued to the RailGay 
Administrations vide Railway Board's letter No. 68-B-4 14 1 -Main dated 
1 0-9-1 968 (copy enclosed). 
Para 1.71. 

Instructions have been issued to North Eastern Railway vide letter No. 
68/W3 (S) /SG/W/6/l dated 14/lS-8-1968 (copy enclosed ) to .take fll 
necessary steps to  avoid .delays in the execution of works. A copy of the 
above mentioned letter has also been endorsed to all other Railways for 
information and guidance. 
[Ministry of ' Railways (Rly Board) O.M. No. 68-B(C) PAC/IV/23 (0) 

dated 20-9-1 9681 . . -- 
(COPY) 

GOVERNMENT OF INDIA 
MINISTRY OF RAlLWAYS 

C (RAILWAY BOARD) 
No. 68-B-4141-Main. New Delhi, Dt. 10-9-1968.. 

To 
The General Managers, 
Central, Eastern, Northern, North Eastern, 
Northeast Frontier, So.uthern, South Centqal, 
South Eastern and Western Railways. 
C.L.W., D.L.W. & I.C.F. 

SUB. : 23rd Reporit of the Public Accounts Conzrnittee (4th Lok 
Sabha) on the Audit Report (Railways) 1967-E~hi~bition of 
Mrorks in the Works Programme. 
b 

The Public Accounts Committee, in reconlmendation No. 7 of their 23rd 
Repat (4th Lok Sabha) on para 12 of the Audit Report (Railways) 196T * 



have observed as under :- 
"The Committee consider that unless a work is actually comment- 
ed and expenditure iacurred from the provisions made in this behalf 
by Parliament, it should not be treated as work in progrtss." 

The above recommendation would mean that if in any financial year a 
work is not actually coamemed and no expenditure incurred thereon, it 
should not be treated as a "work in progressn in the next financial year. 
For the strict compliance of this recommendation, therefore, it would be 
necessary to exhibit such works in the Budget distinctly thereby bringing it 
zo the specific notice of the Parliament. 

As the Railways are aware, the Works, Machinery and Rolling Stock 
Programme of the Railw9ys-Pt, I& which contains the details of "Works 
in progress" as well as "New Works", is finalised after discussion by the 
Board with the various Railways sometime in November ewry so as to 
be ready for presentation to the Parliament in the middle of February 
next year. The Board, therefore, desire that while preparing the Final 
Works Programme in November, a thorough and very careful scrutiny 
should be made with a view to see whether there is any likelihood d the 
various works being commenced and expenditure incurred thereon before 
the cl& of that financial year. In cases, where the works are likely to be 
commenced and expenditure incurred thereon during the year under review, 
these should undoubtedly be included as 'Works in Progress" in the next 
year, as hitherto. In cases, however, where there is no such likelihood, it 
has been decided in consultation with the Comptroller & Auditor General 
s f  India, that these works should be included in the Works Programme 
lof the next year under a third heading under each Demand (1345), 
adistinct kom the present two heading of "Works in Progress" and "new 
works", viz. "Works approved in the earlier years which have not been 
actually commenced and no expenditure incurred thereon till the preview 
year", as per proforma enclosed. The provision of funds for such works 
should, however, be included under "New Works" in all Annexures to the 
Works P'rogramme. 

These instructions should be given effect to commencing from the Final 
Works Programme for 1969-70. 

Please acknowledge receipt. 

w- 
Joint Director, Finance (Budget), 

DA/One Railway Bbdrd. 



---- Railway 

OPEN LINE WORKS-Capital, Depreciation Rcserw F ~ m l  & Developn~cst 
Fund Open Lirte U'orks (Revmne). . 

(Figures in thousands) 
-- ---- 

Item No. Authority ~articulan' Anticipated Outlay for. Balance to 
a of works Cost 1969-70 complete 

D- CC'urks appro~.ed i t ~  

i lu eurlier yeurs which 
hurt not hem actualiv 
coninirnc ed and no ex- 
penditure incurred thr- 
rrnn till thi, previoirs 

MINISTRY OF RAILWAYS 

No. 68/WS(S)/SG/W/6/1. New Delhi, dated 14tlt/15th August, 1968. . 

The General Manager, 
N.E. Ruihuay, 
Gorukhpur. 

, 
SUB. : 23rd Report o f  the Public Accounts Committee--0bservatims 

on para 12 of the Audit Report (Railways) 1967-Provision of  
tokenless block working on Barauni-Kutiltar section. 

Regarding para 12 of the Audit Report (Railways) 1967, the PAC has 
observed as under : 

"The Committee cannot but express unhappinets at the gross delay 
which has occurred in the execution of $is operational scheme for 
provision of tokedess block working on 'Barauni-Katihar Section' 
on the N.E. Railway. They consider that if the work had been 
properly prmssled, there would have been no occasion to rush 
through the work at this late stage to cope with the increased traffic."" 

2. Board desire that all necessary steps should be taken to ensure \hat 
such delays (Zo not occur h future. To avoid undue delays in finalisation 
of knders for sp ia l  signalling/microwave contracts, a time schedule was 
drawn up in CSTEd meeting held in the Board's, office on 11th and 

m 



12th July, 1968. 
the Railways vide 
D.A./Nil. 

Minutes of CSTW meeting have been circulated to 
Board's ktkr No. 68/W3/SG'/M/ 1 dated 3 1-7-1 968. 

Sd/- 
Director (S& T )  , Railway Board. 

No. 68/W3(S)/SG/W/6/1. New  elh hi, duted 35-8-1958. 

Copy to the General Managers, All Indian Railways, (Except N.E. Hail- 
way), for information and guidance. 

sd/- 
ZXrcctor (S&T) , Railway B w d .  

D.A./Nil. 
0 

Recommendation - 
The Committee consider that unless work is actually commenced and 

c x p n d i t u ~  incurred from the provisions made in this behalf by Parlia- 
ment, it should not be treated as a work in progress. 
IS. No. 7, (Para 1.70) of Appendix IX of 23rd Report, (1967-68) (4th Lok 

Sabha) ] 

Action taken 
The Schedules of "Works in Progress" for the ensuing financial year 

are prepared by the executive agencies sometime in the month of Octobcr 
of the current financial year. The Schedules also include all items of New 
Works expected to be taken up sometime during the Second half of the 
current year. The decision whether or not a Work should be exhibited 
as a "Work in Progress" at the beginning of the next financial year has to 
be taken about five to six months before the commencement of the next 
financial year on the basis of the then expectations of whether some expen- 
diture is likely to be incurred on it in the current financial year. 

2. Whether it is clear when finalising the Works Programme for the 
next financial year that there is no likelihood of a work being commenced 
and expenditure incurred before the close of the current financial year, it 
will not- ;be shown a$ a 'Work in Progress' for the next financial year, but 
will be showa under a separate heading to indicate that the work was pro- 
vided for in the earlier years but no expenditure is expected to be incurred 

it till the year to which the works programme pertains. 

3. Necessary kstructions have accordingly been issued to all the Exedu- 
ting agencies vide Ministry of Works, Housing & Supply letter No. 6843- 
41 41-Main dated 10-1 2-1 968, copy enclosed. 
~ & e d  : 1 1-12-1 %8. o 

ZMinistry of Works, H6u'~ing & Supply (Deptt. of W.H.) O.M. No. 6/33/ 
68BE dt. 11-1$-1%8j 



GOVERNMENT OF INDIA 
MINISTRY OF WORKS, HOUSING & SUPPLY 

(DEPARTMENT OF W&H) 
New Delhi, dated 10-12-1968. 

To 
All &ecuting Agencies. 

Engineer-in-Charge 

SUBJECT :- 23rd Report of the Public Accouttts Committee (4th Lok 
Sabha) on the Audit Report (Railways) 1967-Exhibition oj 
Works in the Works Progrrnnnie. a 

The Public Accounts Committee, in recommendation No. 7 of their 23rd 
Report (4th Lok Sabha) on para 12 of the Audit Report (Railways) 1967, 
have observed as under :- 

"The Committee Consider that unless a work is commenced and 
expenditurk incurred from the provisions made in this behalf by 
Parliament it should not be treated as work in progress". . 

The above recommendation wmld mean that if in any financial year a 
xork is not actually commenced and no expenditure incurred thereon, it 
,hould not be Vreated as a "Work in progcss" in thc next financial year. 
For the strict compliance of this recommendation, therefore, it would bc 
necessary to  exhibit such works in the Budget distinctly thereby bringing 
~t to the specific notite of the Parliament. 

It has, therefore, been decided in consultation with the Comptroller & 
Auditor General of India that these items of works should be included in 
11ic works programme of the next financial year under a distinct heading 
in Annexure attached to  thepDemand for Grants for Debi  Capital Outlay' 
on Public Works as "Works provided for in the earlier years which have not 
ken actually commenced and no expenditure incurred thereon till the pre- 
bjous year or which were commenced in the last quaiter of the previous 
!car7' as per proforma enclosed. These instructions should be given effect 
to from the next financial year i.e. 1969-70. 

Please acknowledge receipt, 

Yours faithfully, 
. w/- 

Join! Secretary to the Government of India. 



"Stotemmt of Works in Pr0ms.t to be lreoottd os txw rotks." 

ltem No. Authority Particulars Anticipated Outlay Balanccto 
of works Cost 1969-70 compltte. 

D- Works provided /or 
in the enrlier years 
rvltich have not heen 
actually commenced 
no expenditure incur- 
red thermn ti// the pre- 
vious yeur . or which 

,were commenced in the 
last quarter of the prc- 
violis year. 

1 

Recommendation ' 

1.79. The C o d t t e e  are glad to note that out of an expenditure of 
Rs. 105.90 crores held under objection for want of estimates, excess over 
estimates and for miscellaneous items, the Railways have been able to regu- 
larise e;x,pnditure t o  the extent of Rs. 69.12 crores leaving an amount of 
Rs. 36.78 crores which is required to be regularid. The Committee stress 
that the drive for clearance of items held under objection should be. sustained 
and all these items c h e d  at an early date. They also desire that suitable 
action should be taken to emure that in future work is not undertaken with- 
out sanction to detailed estimates by the wmpetent authority. Where work 
is started on an urgency certificate it should ,be ensured that* the detailed 
estimates are sanctioned within a reasonable period. 

1.80. As regards work involving excess over estimates, the Committee 
desire that the revised estimates should be prepared where necessary and 
the sanction of a wmpetent authority obtained to settle these matters expe- 
ditiously. 

(S. No. 8, Appendix IX, Paras 1.79 & 1 .SO of 23rd ~ e b r t )  

Action taken 
The observations of the Committee are noted. The need for expediti- 

ous regularisation of itetem of expenditure held under objection has again 
been strmsed to various Railways/Units. 
MaisVy of Railways (Railway Board) O.M. No. 68-B (c) - P ~ c / I V / ~ ~  (01, 

dated 7-12-1 9681 



'She Prr,gress in regularisation of 'the expenditure held under objection 
is given in the statement below :- . .--.-. -- - -.- 
Particulars Items held under Clearance made objectian and 

not upto 30.9.68 regularised upto 15.10.1966 (Ap- 
propriation Accounts for 1965-66). -. -- ------ .- 

No. of Amount in No. of Amount in 
items crores of items. crorcs of 

rupees. rupees. 

Want of Estimates . . . . . . 788 70.99 71 1 59.19 
Excess over ~ s t i r n a t a  . . . . 2,191 30.89 1,881 23-91 
h4iscellaneous Ttcms . . . . 24,575 4.02 11.328 2.16 

s -- .- -A- - - - ---  

Recommendation 
Para 1.85 

The Committee are concerned to note that losses amounting to Rs. 184 
lakhs were adjusted during 1965-66. They find that out of the total loss 
of Rs. 184 lakhs, the loss of Rs. 64 lakhs was due to accidents and Rs. 51) 
lakhs on account of' thefts. 
Para 1.86 

The total loss attributed to thefts registered an increase of Rs. 19 lakhs 
or 61% over that of the previous year. The Committee stress that security 
measures on the Railways should bc tightened so as to reduce to tlie minimum 
losses on account of theft. 
Para 1.87 

The Railways should also intensify their drive to educatc thc staff in 
safety precautions and modernise their signalling and other equipment to eli- 
minate accidents. 

(5. No. 9, Appendix IX Paras 1.85, 1.86 & 1.87 of 23rd Report) 

Action taken 
The observations of the Committee are noted. 
In regard to para 1.86, it is submitted that,. as already explained in 

reply to question No. 10 of the advance information required by the Com- 
mittee on 8 of the Audit Report (Rlys.) 1968, crime intelligence 
branches on t l ~ e m ' ~ l w a y s  have been strengthened to keep watch over 
receivers of stolen property and organise raids in coolperation with the Police 
authorities. To deal effectively with the receivers of stolen pr6perty and 
other offen&* indulging in thefts of railway fittings and equipment, the 
provisions & the Railway Property (Unlawful Possession) Act, 1966 are also 

invok6d. 
L17LSS/69-2 



In regard to para 1.87,ahc ltcp bftaa/ k ing  taken by the R d u a p  in 
thiE djnctiaa arc i n d i c .  m the -bed nptc. 
ministry of Railways (Railway Board) O.M. NO. 68-B(C)-PAW/ 

2 3 ( 0 )  dated 12-12-1968 ] 
(Enclosure ro Action taken note on Recomm. No. 9 of 23rd repprt of 

P .A .C .4 th  Lok S&hcc) 

NOTE 
There are four categories of train accidents which can lead to loss of 

life, limb and property. These are collisions, derailments, trains running 
into road trafk at level crossings and fires in trains. These are called con- 
sequential train accidents. The Figures of these acci-ts for the years 
1962-63 to 1967-68 are given below :- 

0 

- 
1. Collisions . . 98 93 81 74 67 66 
2. Derailments . . 1,316 1,300 1,035 962 876 892 
3. Trains running 

into road traffic 
at level crossings 168 161 146 123 104 111 

4. Fires in trains . . 55 88 3 1 42 50 42 

TOTAL : . . 1,637 1,635 1,293 1,201 1,092 1,111 

It will be seen from the above table that but for the marginal increase in 
#.he number of derailments and level crossing accidents during 1967-68 and 
the fluctuation trend in the incidence of fires in trains, the accidents on the 
Indian G'overnment Railways have been showing a consistently dwfining 
trend-the number of accidents having come down from 1,637 during 
1962-63 to 1,111 during 1967-68 thereby registering an improvement of 
over 32 per cent. 

The Railway Accidents Committee 1962 headed by Dr. H. N. Kunzru 
had high-lighted that the largest single factor responsible for railway accidents 
was failure of railway sw. As recommended by the Kunz,ru Committee 
the safety drive on the railways was further intensified to educate the railway 
staff, in order that they fully understand the rules and the implication ot not 
fdbvhg them so that there is a greater meciation among them of the 
imperative need to work according to the safkry rules, me safety drive is 
*rily educative in content aad consists of mawcman contacts, and 
mdio-visual safety propaganda through pos&rs, pamphlets, 11Ca&ts cartoons, 
W r s ,  films, radio-tallrs, tape recorded tallup, etc, In addid611 to 'the ma-  
toman atacts  a d  mass safety propaganda group cuntacts w also carried 

8 



m F  

out in the shape of sdety-meetings &ty-seminars etc. with a view to dis- 
&tirig safety-rules and inculcating safety consciomss among the rail- 
waystaff, particularly them entrusted with train operations, such as Station 
hXasters, Drivors, Guards, Cabinmen, Gatemen, etc. On an average about 
45,000 staff are contacted every month by safety officers and safety coun- 
sellors. 

b 
Training' 

Special emphasis is laid on the training of staff and in addition to the 
regular initial as well as periodical refresher training imparted through 
zonal training schools and technical training schools on each railway, safety 
camps have also been set up where the staff are encouraged to 'express their - 
ideas in regard to interpretation d rules, their difficulties in following them 
and their suggestions for improving safety in train bperations ih a frank and 
fortnight manner and in an informal camp atmosphere. 

Impec1ions and Spot Checks 
Along with the drive to educate and motivate the staff, inspections and 

spot checks are also carried out intensively, both by the Safety Directorate 
in the Railway Board's office and the Safety Organisations on the Railways, 
to see that no laxity or deficiency exists in connection with the various 
aspects regarding safety of train operations. The lacunae observed during 
such checks are gursued and plugged and corrective as well as punitive 
action is taken against those found working in an unsafe or improper man- 
ner. I 1 

The Small Proportion of Railway Stafl causing ~cc iden ts  
There are over a million railwaymen working round the clock under 

varying conditions and with equipment of varying degree of complexity to 
keep the wheels moving over the gigantic net work of the Indian Railways. 
The Railway Accidents Collwaittee 1962 had stated that the staff who were 
responsible for accidents constituted only 0.1 3 % of the total number of staf£ 
on the Indian Railways. Railwaymen are deeply concerned with the ques- 
tion of aocidents on railways and tbeir gruesome consequences 8 well as tbc 
bad name that they bring to the railways. Yet it is the lapse of an insipifk 
cant percentage of the staff that causes maximum havoc on the railways. 
However, the programme of safety orientation 'and motivation of railway 
staff has brought about a substantial improvement in this direction. 

\ 

Decline in the number of Accidents caused by Railway Stafl 
As a result d the intensification of t& safety drive on the lines suggest- 

ed by the K w  Chnmittse there has been a considerabIe improvement 
in the kiden& ot acddents due to- lailure of raihvay SM. The total 
"Umber of C T O ~  and derailments, the two main categories of accidents, 



\ which are dtie to failure of d a y  st* during tlfc past few yeam is 
below :- 

- -. - 
Year Number of collis- 

ions and derailments 
attributable to rail- 

way staff. 
4- 

1958-59 1,076 r 
1959-60 1,082 
1960161 1,035 
1961 -62 1.356 
1962-63 1,016 
1963-64 935 
1964-65 713 
1965-66 688 
1966-67 679 

- 1967-68 651 

It  will be seen from thc above figures that the number of train collisions 
and deraihnts caused by the lapses of railway st& has been continuously 
declining, the number having come down from 1,0176 from 1958-59 to 638 
during 1967-68, showing a reduction of about 40.7%. 

It has ;been said that the best safety device known is a careful railway 
man, because the human element can never be altogether eliinated. Even' 
if complete automation were to be introduced, there would still be men 
behind the machines to keep them running and their lapses could still mult 
in the most serious type of accidents, for while men can take steps to rectify 
their mistakes, machines cannot. In the last analysis it is just not possible 
to eliminate human element and, therefore, human lapses. 

Technological Approach 

While the main emphasis of the safety drive is to eliminate human fail- 
ures whiih cause the largest number of accidents; havin8 regard to human 
limitations, action is also being taken simultanmusly, to provide technological 
aids ranging front the simple rudimentary interlocking to automatic t& 
control depending upon the density and sped of trafiic and aVailability of 
resoum, to help the staff in the performance of their duties and to c b k  
against human failures. Zocomotives have been provided with speed* 
mcters to help drivers to maintain cantrol on speeds of trains and ultrasonic 
flaw detectors have k e n  brought into u s  to check the axles of locomotives. 
Level crossings are being provided with lifting bahiers. The latest safety 
devices proposed to be provided on the railways are track circulating, vi& 
lance control units on locomotives to check the alettnms of Drivers and 
Auwmatic Train Control system at a~rpro&ch signals of s&tim to prevent 
hl.disregard by drivers. A d v ~ a d  modern signailing avtbod~ such as 
Route Relay Interlwkhg, Automatic Signalling md Centralid Traffic Con- 

* 



tm1 are behg installed as -s warrant, subject to the availability 
of funds. 
pUnishnwnt to those held Responsible for A c c i d ~ t s  

While the main emphasis is on educating the staff who indulge in unsafe 
practices and incorrect methods of working, such of the staff who violate 
the principles of safety are given stringent punishments. Since the punitive 
acfion i~ order to have the desired deterrent effect m s t  not only be a&- 
quate but also prompt, therefore, for finalising accident cases Railways have 
set a time limit of 90 days to inquire into and complete the punitive action 
against those held responsible for accident. 
Receipt measures taken ro prevent Accidents 

As mentioned by the Kunzru Committee the four basic methods of 
accident prevention are, Education, mective Supepision, Engineering Aids 
and Enforcement. It will be seen from what has been stated above that the 
accident prevention pdicy on the Indian Railways embraces all these four, 
what might be called, the pillars of safety. There are thus no lacunae in 
regard to the enforcement of safety on Indian Railways, either statutory, 
procedural or organisational. 

Recommendation 
The Committee are- perturbed to note that the Integral oach Factory 

a t  went in for bulk use of Barmil in place of imported materi for the under- 
lay in the flooring of the EMU coaches without satisfying themselves fully 
about the suitability of the material. The result is that the underlay in the 
fiooring of' as many as 260 coaches had to be renewed. The renewal of 98 
coaches has already' cost the Railways as much as Rs. 5.26 lakhs. 
Committee consider that the Railways sh~uld not have gone in for the ex- 
tensive use of B d  without fist making sure that it fulfilled all eskntial 
requirements. The Committee also feel that the Research, Designs a d  
Standards Organisation should not have recommended "large scale trials" 
without watching closely the results of an experiment carried out with this 
material in a limited number of coaches so as to reduce the chances of i n f ~ ~ .  
tuous expenditure to the minimum.. The Committee stress that the Railway 
Board shodd take adequate action in consultation with their manufacturing 
units and research organisation to errsue that such costly lapses in the name 
.of substitution of! an indigenous material do not take place. 

[S. No. 10 Appendix IX Para 2.9 of 23rd Reportl 
Action taken 

The obsqvations of the Cammittee are noted and necessary irhructims 
have been issusd @ the Railway Administrations etc., Vide Railway B d ' s  
letter No. 68-B(0-PAC/IV/23(10) dt. 26-8-1968 as amended by their 
letter of even numbe~ dated 104-1968 (coplies e11~:hed). 
DNAs above, 
mini~try of -@ (Railway Board) O.M. No. 6gB(C)-PAC/IV/ 

23(10) dt. 2019-1968 ] 



(COPY) 
~~VERNMENT OF INDIA 

IkfNBTRY OF RAILWAYS 
(RAILWAY BOARD) 

No. 68-B(C)-PAC/IV/23 (10). New Delhi, dated the 26th AugW 1 9 s  
The General Manageis, 
AlI Indian Railways. 
The General Managers, 
CLW, DLW and ICF. 
.The Director General, 
R.D.S.O., 
Lucknow-5. ' 

r 

SUB :-Recommendation No. 10 of the 23rd Report of the PAC (Fourth 
Lok Srrbha) on Para 18 of the Audit Report (Rlys.) 1967- 
Integral Coach Factory-Heavy expenditure on premature rene- 
wal due to extensiveause of a new type of flooring material for 
coaches. 

In a case reported in the Railway Audit Report 1967 (Para 18), a Rail- 
way Production Unit decided to use a compress~d jute insulation board 
known as 'Barmil' (an indigenous product) in place of the standard cork 
(an imported material) as underlay in the flooring of EMU coaches, though 
the R.IX0 did not recommend it in view of its high water absorption an& 
other drawbacks. Subsequent detailed tests conducted by the RDSO reveal- 
ed that, apart from high water absorption, 'Barmit' boards retained the water 
absorb& for long periods. In view of the foreign exchange difficulties, 
however, they recommended the use of 'Barmil' board5 for "large scale 
trials" taking all precaution to minimise seepage of watefr. The Production 
Unit, however, incurred an expenditure of Rs. 11.84 lakhs on large scale 
purchase of these boards and 356 coaches were turned out with them. The 
bards did not stand up to actual service conditions and the flooring had to 
be renewed prematurely by the user Railway. A d i d  substitute of 
bitumenised 'Barmil' bards was also tried and found ultimately unsatisfac- 
tory. The use of 'Barmil' bards was, therefore, given up. While com- 
menting on this case, the Public Accowltsi Committee have orbserved as under 
in their 23rd Report (Fourth h k  Ssbha) :- 

"The Committee consider that the Railways should not have gone 
in for the extensive use of Barmil without first making sure that it 
fdfilltd all essential requirements. The Committee also feel that the 
Research, Designs & Standards ChganWion should nd have rcc~m- 
~ X K M  "large scale trials" without watching closely t . n s u t t s  d an 
ewriment carried out with this material ia a Ifmitad* n-r of 
madm so as to reduce the chance8 of infISietuous expenditure to the 



minimum. ' The Committee stkw that the Railway Board should 
take adequate action in cunsultation with their manufacturing units. 
and research organisation to ensure &at such costly lap= in the 
name of substitution of aq indigenous material do not take place". 

2. Instructions .on the points raised m the recommendations had been 
issued earqer by the Board, vide their letters quoted bel~w (copies enclosed' 
for d y  reference) :- 

(i) The Board's letter No. 59/148/3RS(G) of the 29th May 1959 
dealing with warranty clauses in contracts primarily for plant & 
machinery-the x q e  clauses should, with suitable modifications 
be considered for incorporation in the initial contracts let out 
fot purchase of new materials/stores for trial or as indigenous 
substitutes for materials/stores hitherto 'Enported with special 
regard to duration of service life or other advantages claimed' 
by manufacturers. 

(ii) The Board's letters No. 62/RS(D) /IMMI/ 1 1 of the 26th May 
1962 and 1st March 1963 dealing with the procedure for the- 
madination of tests. 

3. Whilst drawing the attention of the Railway Administrations to these- 
earlier instructions, the Board would like to reiterate the need for :- 

(a) adequate tests/trials for proving the suitability of new products, 
materials, processes, designs, etc.; and 

(b) ensufmg adequate protection of the Railways' interests by the 
incorporation of a suitable guarantee clause 

before any significant expenditure is incurred in respect of a new product, 
material, prows, design, etc. 

4. As far as the conduct of trials is concerned, the Board desire that 
the Research, Designs & Standards Organisation should follow their premib- 
ed procedure (detailed against para 4 of their letter No. MC/EMU/mooring, 
of the 29th June 1967)' scrupulously in future. 

5. The receipt of this letter may kindly be acknowledged. 

Errcls : As above. 
Dy.  Director Mech. Engg. ( P )  1 

Railway Board 
No. 68a(C)-PAC/N/23(10) New Delhi, dated the 26th Augurr 1968. 

(with forty spares) fommrded to the A.D.A.I. (Rlysl.), New Delhi 
w- 

Dy. Director Mech. Engg. (P) t 
67~1: As obo$ * Rw'bap BCMFd 

Ccrpy to:-- 
F(S)I, M(C), RS(O) & Dev. CeU of BoWs ofltlce. 



ANNEXURE 

GUARANTEE CLAUSE 

The antractor guarantem that the stores which he supplies will be Built 
fully in accordance with spxifications and will operate propedy. Zn 
cases, the contractor guarantees that his designs wadd strictly fobw t?s 
"as-made" detailed drawings with such @cations as a= naotifled in 
respect of each type. The Contractor further guarantees 'that the stores will 
be ftee from defects in material and workmanship provided that the con- 
tractor's liability in tbis resplect shall be limitkd to the furnishing and installa- 
tion of replacement parts fiee of aqy charge, or the repair of defective partr; 
only to the extent that such replacements or repairs are attributable to or 
arise' from faulty workmanship or material, or design in the manufacture of 
the stores. All replaement parts shall be shipped by the contractor c i f .  
Indian Port, from which point the m c h ~ e r  shall clear through customs 
and delivery at his expense to inland destination. If the Contractor sb 
desires the replaced parts can be taken over by his representativesl in India 
for disposal as he deems fit, within a period of 3 months from the date of 
receipt of replacement parts. At the expiry of this period no claim what- 
soever shall lie on the purchaser. 

It shall be a condition of the guarantd hereunder that any defects com- 
ptsined of shall be brought to the Coctractor's attention within a reasrsnable 
time of their being first discovered. The guarantee herein contained shall 
n&t apply to any material which shall have been repaired or altered by the 
Purchaser, or on his behalf in anv way so as to affect itsf s t r ena  perform- 
ance or reliability, or to any defect to aay part due to misuse, neglipce or 
accident. ,. 

lac guarantees herein contained shall expire in..ppect of each iteniif 
stoles, on, the expiration of 24 month from the date of its delivery in India 
or 18 months from the date of its placing in service whichever is earlier. 
except in respc3t of defects notified to the Contractor prior to expiration of 
such date. 

AU repIacement and'repairs that the purchaser shall call upon the con- 
tractor to deliver or perform under this guarantee shall be delivend and 
performed by the contractor propptly and satisfactorily. 

Any approval or acceptance by the purchaser of the stares or the 
materials incorporated chereia shall not in any way limit the c011tractOfs 
liability hereunder. . ? 

The decision of the Purchaser in regard to contrac5~'di I W Y  under 
-&his guarantee ahall be final and COWAU$V~~. 



Copy of Railway Board's latter No.  59/ 148/3//RS(G) dated 29-5-1959 
addn;r9ed to thc: General Managers, Central, Eastern, N o r t h ,  Nwth East- 
@n, Nmtheast Frontier, Southern, Sortth Easlern und West8rn Railways, 
C.L.W. and I.C.F. 

SUB :-@nrranty Clause in Contracts for Plant and Machinery. 
* 
It h& bxn brought to the notice of the Railway Board by the Addition- 

-a1 Deplty Co~~~ptroller & Auditor General of India (Railways) that a war- 
ranty clause is not provided in the contracts for plant and machinery p ~ -  
chased by the Railway Administrations under their own powers of 'difect 
purchase. y 

The Board have considered the matter and decided that, Jthough clause 
10 and 13 of I.R.S. Conditions of Contract for contra- for Stores, Serial 
Nos. A2-54 of A3-5 1 provide adequate safeguard for correct supply of 
goods, a warranty clause should invariably be provided in the contractsi for 
plant and machinery and such other items of stores where defects can come 
to light only after it has been put to actual use. A copy of the warranty 
clause as adopted by the Ministry of Works, Housing 8 Supply with regard 
to the purchase of Machinew and Plant is sent herewith for information. 
The Board desire that the same may be adopted by the Railways with 
ruitable modification and 6ovided in the relevant contracts as a special 
condition. 

Copy of  letter No. 62 /RS(D) / IMMI/ l l  of the 26th May 1962 from 
JDRS(D), Ministry of Railways (Railway Board) to the General Managers, 
All Id ian  Rdways ,  DGIRDSO and the General Managers, Produotion 
Udis  etc. 

SUB :-Procedure for Coordination of tests. , 

The Railway Testing & Research Centre at Lucknow have developed 
facilities for carrying out and orepnising tests on material and com$cments 
cc. It is, therefore, wnsidemi advantageous that the Railway Testkg and 
Research Centre should coordinate the carrying gut of tests as required and 
the Board, therefore, desire that instructions as 'below may be followed :-- 
( I )  Tests required by the Railway Bmrd or the Design Vlrec~orates. 

Pktkulrirs of all tests required to be carried out by the Railway Baard 
Or rhe Design Directorates should be sent to the Research DirecrOmte of 
Research, Desigas and Standards Organisation, Research ~i';echo!%t~ will 
examine eacl! case to see if accelerated tests can be carried out W get the 
results in a shomr time than. would be required if service tests were to b 
camkd out. lh cases .where it is freasible to carry out accelerated tasffs, 

I 



t b # r e w i U b c ~ ~ n ~ t b y t b o R e s c a n : h  + -k t b i f  
o r a e q u s p n e n t a ~ r p c a i n g o m s d ~ = ' i n o ~ r ~  
Inauea~itbootftaaibictocpnyooltlrcolerPbed~a*=fetvjec 
testssnquindtoconfirmthcfindingsofsccckrat6dlaboratoly~h~ 
tructions for tbc tests to bc carried out by Railways will birsucd by tho 
Research Ditac~orat~. Any spacia! equipment (such as pyrvmcters, aaxh- 
oIQoZenr etc.) which may be required by ttae Railways for the tcrts will bc 
loenad by the Research Directorate and railway s ~ t T  trained in using the 
aquipnent, if axessary. The tests will be planned by the Research Direo- 
torate in consultation with the Design Directom& concerned and RaihWS 
will be asked to scad copies of & tests reports to the Railway Board arad the 
Mign Directorate concerned. 

2: Te~ts carried out by the Railways on their own initiative. 
RaiIways will be frec- to carry out any tests thcy wish to carry apt tn 

try new products, materials, procesxs, designs etc. They should, haWeytr, 
keep the Research Directorate informed of the tests being canicd out by 
them and send them copies or periodical reports and tests results. The 
Research Directorate will render any help required by the Railways in - 
planning or conduct of the tests whenever requabed to do so by theeRaiI- 
ways. Thc Research Directorate will &o be responsible for coordinating 
the mults of tests carried out by diFlercnt Railways and for planning any 
further t a t s  ccquircd in cases where tests cam& out by the RaiJways lead 
to contradictory conclusiom, 
3. Tests carried out 5rf the instance of privure Parfies 

ProposalS for tests and trials to be carried out at the instance of private 
parties should be routed through the Research Directorate who will coon%- 
nab. Whare necessary, cspecially in the case of tests for determining if the 
wmpc.rrzaolt or product umctrned comes up to the specification, the Railway . 
Testing and Research Centre will make' use of the facilities available in tbe 
firm marulfnEturian the product and arrange to carry out the tests at the 
firm's pnmiscs under supervision of their staff. 

4. changes in exlsting designs and introduction of new designs 
In cascs whem test.. or trials are necessary before effecting changes ip 

exisiing designs or introducing new h i p ,  action to change existing dmQw 
or to introduce new desigds will be taken by the Design Directorate con- 
cerned aftor t&e terXI a trials haw becn completed and the comments of the 
R8se8fch Directorate have been obtained. In all such cases, the Rcwarcb 
Directomto will be infonntd of the final decision taken for their informatiom 
and racotd, 



-NMIS)~R' OF 

MIMSllRY OF RAIZWAYS . (RAILWAY BOAAD) 
No. 68-B(C) -PAC/N/23 (1 0) New Dellti-1, dattd the 10th Ssptentbct 

1 968 
, 19 Bhadra 1890 

The *&ncral Managers, 
An Indian Railways. 
The General Manapti, 
CLW,DLW & ICF, and 
Tht Dirtctor General, 
R.D.S.O., 
Lucknow-5. 

# 

SUB : Recommendation No. 10 of the 23rd Report of the PAC 
Fourth Lok Sabha) on Para 18 of ths Audit Report (Railwqu) 
1967-Integral Coach Faclory-Heavy expenditure on prema- 
ture renewal due to extensive use of a new type of pocKing 
material for coaches. 

REF : The Board's letter of even number of the 26th August 1968. 
1 . Kindly read pra  2 (i) of the Board's letter referrcd to above, 8s :- 

"(i) The Board's letter No. 59/148/3RS(G) of the 29th May 1959 
as amended by their kttcr of even number of the 22nd May 1963, 

O M n g  with warranty clauses. . . . . . . . 
instead of :- 

"(i) The Board's letter No. 59148/3RS(G) of the 29th May 1959 
dealing with warranty clauses. . . . . . . . 99 

2. A copy of the Board's letter of the 22nd May 1963 referred to above 
is enclmed for ready reference. 

3. The receipt of this letter may kindly be acknowledged. 
Encl : a3 above. 

Sd/- 
Dy. Director Mech. En=. (P) 1 

No. 6 8 4  (C) -PAC/23(lO), 
New Delhi-1, dated the 10th September 1968. 

Copy (with 40 spare8 forwarded to the A.D.A.I. (Rlys.), New Delhi. 
Enclp : as above. 

sd/- ' 
a 

b 
6 

Dy. Director Mech. Engg. (P) I 
Copyto: 

F(S) I, M(C), RS(G) & Dev.,Cell of Board's Oi3ice. 



a Copy of letter No. 59/14&/3/RS(C) of && 22nd May 1963 fnwn Minis- 
try oj Railways (Railway Bawd) to XIac G d  Managers, All lndicur IlrriE 
ways, Prcducrlon Uni~s,  DBK Rdhvay Pro]ects and the General Mmager 
& Chief Engineer, R a h y  E k t ~ a t i o n ,  Calcutta, crc. etc. 

SUB : Wuwartly clause in contracts for plants and ntachinery etc. 
In supmasion of the "Guarantee Clause" circulated with B d ?  letter 

of even number dated 29-5-1959 on the subject indicated above, it has been 
decided that the Warranty Clause as in Annexure to this letter shoutd be 
incorporated in all future tenden/contracts as a special condition. 
End : One. 

ANNEXURE 

Warranty Clnuse 

"Warrunty :" Sellers/Contractor shall warrant that everything to be 
famished hereunder shall be free from all defects and faults in material, 
workmanship and manufacture and shall be of the highest grade and consis- 
tent with the establiskd and generally accepted standards for material of the 
type ordered and in full conformity with the contract specifications, drawinp, 
a r  samples, if any and shall if operable, operate properly. 

2. This warranty shall survive inspection of, payment for and acceptance 
of the goods, but shall expire *24 months after their deliveq at ultimate 
destination in India or *18 months from the date of placing in service at 
ultimate destination in India, whichever shall be earlier except in respect of 
complaints, defects and/or claims notified to the Sellers/Contractor within 
2/3' months of such date. Any approval or acceptance by the Buyer of the 
stores or of the materials incorporated herein shall not in any way limit the 
Sellerys/Contract~r's liability. 

3. The Sellers/Contractorys liability in this respect of any complaints, 
&fats  and/or claims shall be limited to the furnishing and installation of 
replacement parts free of any charge, or the repair of defective parts only 
to the extent that such replacements or repairs are attributable to or arise 
from faulty workmanship or material or design in the manufacture of tbe 
wres pxvvidad d e k t s  are b m g h t  to the notice of Sellers/Contractor 
within **2/3 months of their being b t  discovered during the guarantee 
period and **2/3 months from the date of expiry of warranty period or 
at the option of the Buyer to the payment of the value, expenditure and 
dmages as hereafter mentioned. 

4. The Sellers/Contractor shall, if required, replace or repair the goods 
.or such portion thereof as is rejected by the ~ u y e r  f p e  of cost at the &- 

'To be modified according to nature of stores being purchased. 
**Specific per~od should be mentioned aqrding to nature of stom purchased. 



5. All nptaacments and repairs that th Buyers shall call upon the 
Sekrs/Contractor to deliver or perform under this warranty shall be ddi- 
oered'and performed by the Selkrs/CmtI;iictor within months (promptly and 
satisfactorily). if the Sellers/Contractor so desire/desircs, the replaced 
Qarts can be taken over by them/him or their/his representative in India 
for disposal as they/he deemJdcems fit within a period of three montbs 
from the date of replacement of goods/parts. At the expiry of this pkiod, 
no claim. whatsoever, shall lie on the buyer. 

6. The warranty herein contained shall not apply'to any rnnterial which 
shall have been repaired or altered by the Buyer. or on his behalf in any, 
wq without the consent of the SeUcrs/Contractor so as to affect its strength, 
performance or rcliabilitjr; or t o  any dcfcct to any part due to misuse, negli- 
gence or accident. 

7. The decision of the * B u y  in regard to Sellcrs/Contractor's liabi- 
lity and t k  amount, i f  any, payable under this Warranty shall be final and 
conclusive. 

Recommendation 
While the Committee note the efforts made by the Railways to find 

substitutes for imported components, they consider that quality and price 
are equally important and should not be overlooked. The Committee would 
like the Railways to analyse in detail ths reasons for the high percentage 
of rejections for Contact Wire Dropper Clip and Contact Wire Ending 
Clamp so as to learn a lesson for the future. 

The Committee need hardly add that when a new item is taken up for 
manufacture, whether as an impc~rt substitute or otherwise, the manufactur- 
i:lg units should not only ensure its quality but also reduce the avoidable 
rejections through better workmanship and supervision. 

(S. No. 11, Appendix IX, Paras 2.23 & 2.24 of 23rd .Re,port) 

Action taken 

The observations of the Committee have been noted and have also been, 
brought to the notice of the C.L.W. Administration, as also the other 
Railway Administrations for future guidance,'vide enclosed copy of letter 
No. 68-B(C)-PAC/IV/23 ( 1  I ) ,  dated 17th August, 1968. As will be stcn 
from the letter, the C.L.W. Administration have been specifically asked t~ 
analyse in detai? the reasons for the high percentage of rejection of Contact 

< 

*D&gnation of competent ofIicer to be shown. 
I I 



Wua Dropptr Clip and Contact Wm Ending Clamp, as dhctcd by the 
committoe. 

winistry of Rail ways (Rly. Bd. ) O.M. 6&B(C)-PAC/IV/23IO), * 

dated 20-9-1968-1 

GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 
No. 68-B (C) -PAC/IV/23 ( 1 1 ) New Delhi, dated 17th Aug. 1968. 

Zhe General Manager, 
Chittaranjan Locomotive Works, 
Chittaranjan. 
SUB, :-Loss in the r~razrufacture of Aluminium Bronze fittings at C.L. W.- 

Para 19 of the Railway Audit Report 1997. 

The Public Accounts Committee have made the following observations 
in connection with the above mentioned Audit Para :-. 

"(i) While the Committee note the efforts made by the Railways to 
find substitutes for imported components, they consider that 
quality and price are equally important and should not be over- 
looked. 

(ii) The Committee would like the Railways to analyse in detail tbe 
reasons for the high percentage of rejections for Contact Wire 
Dropper Clip and Contact Wire Ending Clamp so as to learn 
a lesson for the future. 

(iii) The Committee need hardly add that when a new item is taken 
up for manufacture, whether as an import substitute or other- 
wise, the manufacturing units should not only ensure its quality 
but'also reduce the avoidable rejections through better workman- 
ship and supervision." 

2. The Board would like you to analyse in detail the reasons for high 
percentage of rejections of Contact Wire Dropper Clips and Contact Wire 
Ending Clamps. The examination that you would undertake should cover 
the various aspects of production of these items, the reasons for high rejec- 
tiom and the steps that C.L.W. Administration could have taken to bring 
about improvement in quality of fittings. As will be obvious from the 
observation of the P.A.C. mentioned in para l(ii) above, the object of this 
analysis is to learn a lesson for the future. 

a 
3. The observations mentioned in para l( i )  and l(iii) above of the 

P.A.C., stressing that the price, quality and rejection of items manufactured 
\ 



ia Railway Workshops bc kept in view white undertaking such wark, my 
afsobenaadforfutureguidatan. ' 

%/- 
Director, Mech. Ertgimerirtg ( P W )  , 

Rcu'lwoy B o d .  
D A  : Nil. 
No. .: 68-p (C) -PAC/IV/23 ( 1 1 ) New DeUIi, dated 27th Aug, 1968. 

Copy forwarded to General Managers, All Indian Railways, C3eneral 
Managtrs, I.C.F. & D.L.W. and Director General/R.D.S . O., Lucknow. 
The observations made by the Public Accounts Committee in paras 1 ( i)  and 
1 (iil), stressing that quality and price are equally important and should not 
be over-looked and that manufacturing units should reducc the avoidable 
rejections through better workmanship and supervision, may please be kept 
in view while undertaking such work in future. 

sd.1- 
Director. Mech. Engineering (P&D) , 

Railway Board. 
DA : Nil. 
No. : 68-B (C)-PAC/N/23 ( 1 1 ) New Delhi, dated 27th Aug. 1968. 

Copy (with forty spares). forwarded to the A.D.A.I. (Rlys.), New Delhi. 
Sd. /- 

Deputy Director, Firmw ( B C )  , 
Railway Board. 

In their recommendation No. 1 1 d. the 23rd Report (Fourth Lok Sablla) 
dealing with para 19 of Railway Audit Report 1967 regarding "Loss in the 
manufacturd of Aluminium Bronze fittings at Chittaranjan Locomotive 
Works", the Committee had recommended as under :- 

"The Committee would like the Railways to analyse in detail the 
reasons for high percentage of rejections for Contact Wire 
Dropper Clip and C tact Wire Ending Clamp so as to learn 5 a lesson for the futur ." 

The high rate of rejection was experienced when tliese fittings were being 
manufactured for the first time and came down as the technique of manu- 
facture was improved. Detailed investigations about the reasons of high 
rejections of these fittings were made in detail and the results af these 
in~e~tigations are given below :- I 

A. CONTACT WIRE DROPPER CLIPS : 
High rejections of the Dropper Clips were due to the following 

ddccts :- * 
(a) Poor surface finish. 



(b) Other ddcct' r&t u pin holes in the &mem and tiny h i r  
On 'LJe surface ~l the castings. . 

s u * a ~  finish was due to the metal dies ured for casthg those 
fmings %wing sufficie~tly gmd finish resulting in thc Drgpet Clips 
lkquir* a ximilar finish. The other defects, such as pin holes in tbc cotaen 
and tiny hair cracks on the surface of the castings were due to over-beating 
of the dies and inadequate temperature of the molten metal used f n  makfng 
these fittings. 

By giving a higher degree of polish on the surface of the mekl dies, i t  
was possible to improve the surface finish of the castings. Other defects w e  
also controlled by providing a larger number of metal dies to enable these 
dies to cool between the various casting aperations and by having a better 
temperature control over the molten metal. 
B. CONTACr WIRE ENDING CLAMPS : 

High rejections of the Ending Clamps were due to the following 
reasons : - 

(a) Poor surface finish. 
(b)  Other defects, such as blow holes and minor cracks. 

As in the case of Dropper Clips, the poor surface finish was found to 
be due to the metal dies used for casting these fittings not having sufficiently 
good finish. The other defects were due to top pouring of casting having 
been adopted to obtain a high yield which did not give satisfactory results. 

The metal dies were given a higher degree of polish which improved the 
surfue finish of the castings. Other defects were eliminated by modifying 
the design of the dies. 

Recommendation 
2.36. The Committee regret to note that the Ministry of Railways failed 

to amend the original delivew clause in March, 1958, when the order 
placed on the firm was modified, with the result that they had to incur an 
cxtra expcnditure'of Rs. 9.51 lakhs on Ecount of payment d West Bengal 
Sales Tax instead of the concessional rate of Central Sales Tax applicable 
in inter-Statc sales. It  is also strange to note that the n m a l  prscedurc 
of documentation for the. despatch of coaches was not followed at the t ime 
of taking delivery between September, 1960, and August, 1,963. The Com- 
mittee see no justification for this omission. 

[SI. No. 12 '(para 2.36) of 23rd Report (Fourth Lok Sabha)] 
Action taken 

1. The observations of the Committee are noted. Remedial action has 
already been taken in respect of the third and subsequent dders  to modify 
the delivery clause suitably to ensure correct interpretation in regard to 
the incidence of Sales Tax. As instrycted by the Railway, the firm has 

I 



since been fdlowing the crwrsct proc,cdure in preparing forwardirlg notes 
for the despatch af thc Coactues. 

wmistry of Railways O.M. No. 68-$(C)-PAC/IV/23 (0) , 
dated 31-10-19681. 

2,W. The Committee note that the number of girders originally ordered 
frasn the Arm for fabrication in 1961 was eighteen but was reduced to only 
eight in January, 1966. The Committee stress that the requirements of 
girders and other costly materials should be made on a redistic hasis keep- 
ing in view the need for economy. The Committee also consider that, if 
closer liaison had been made with the Iron & Steel Controller and the firm, 
it should have been possible to ensure timely supply of all thc matching 
steel wtions required for the' fabrication of girdersso as to obviate delay. 
The Committee-suggest that a periodical review should be made of all out- 
standing orders which involve 'on account' payment so as to ensure that 
funds in excess of the amount required for the materials are not advanced 
to a firm as has happened in this case. 

2.65. The Committee would also like to be apprised of the final scttle- 
ment with the firm in this case. 

(Sl. No. 14, Appendix IX Paras 2.64 & 2.65 of 23rd Report) 
Action taken 

While noting the observations of the Committee, it is submitted that 
the Railway Board's instructions issued in December 1965 (vide their letter 
No. 65-WI/BR-2/13, dated 4th December, 1965, copy enclosed) clearly 
lay down the need for reexamining bridge re-girdering programme in view 
of the shortage of funds and materials. In terns of the contract entered 
into with the bridge fabricating firm, the firm had to indent far various 
sections directly on the Iron & Steel Controller. Liaison was maintained 
by an officer of the Railway Board at Calcutta for contacting the conpaned 
fitms in regard to the supply p i t i on  of the steel and the progress of fabri- 
cation d girders etc. This officer also held periodical meetings with the 
Railways and the Bridge fabricating firms with a view to ensure progress 
af fabrication in amordance with the actual requirements of the Railways 
and making adjustmeats where necessary. 

2. Normally cance11atioa of order for bridge girders, of standard design 
is not resorted to on account of possible repercussions arisiug out of ihe 
contractual, tern and the firm's unwillingness to accept such cancellation. 
Instances d this nature are therefore quite exceptional. temporary 
excess payment in this case has arisen on account of the reductim in the 
number of bridge girders on order which was not visualised earlier and such 
cases do not occur normally. 'I%e advances paid to tht cqtracton under 
such cw~racts are nonmlly only.against actual receipts of raw materials 
L17LSS/69-3 B 



at site and tbc a d v ~  gct adjusted o d w &  on canpktim d. tb 
fabrication and suppJy. The n o d  machinery p-bed for review 04. 
surpcnw accounts, including advances paid to contractors is oomiderc& 
adequate in ordinary circumstancts. However, to avoid the possibility of 
the recurrence of the kind of case referred to in the paragraph the Rdwap 
haw been advised to ensure, while effecting rcductiom on ordenr already 
placed or contracts awarded, that advances if any made should be aqable, 
of being adjust& finaUy within the quantum of the final work/osder. A. 
c q y  of the instructions [letter No. 68-B(C)-PAC/iV/23(14), dated 13th 
November, 19681 is enclosed. 

3. A further meeting was held by the Railway with the representatives 
d the firm on 25th July 1968 and it was agreed that the accounts would 
be finalised based on fabricated materials actually supplied and that 'on 
account' payments made to the firm by thc Railway against raw materials 
not utiliscd for fabricated steel supplied to the Railway would be =funded 
to the Railway. 

[Ministry of Railways (Rly. Bd.) O.M. No. 68-B(C) -PAC/IV/23 (O) ,  
dated 12-12-1968]. 

GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 
No. 65/WI/BR-2/ 13 New Delhi, dated 4-12-1965. 
Thc General Managers, 
AU. India Railways. 
Sm. :--Programmes for regirdering of major bridges. 

There is a shortage of funds and materials at present due to the high 
priority given to Defence and Agriculture. In view of the present need to 
conserve resources and materials, particularly steel, and the overriding need: 
to meet defence requirements, it would be increasingly difficult to obtain 
material and funds to meet at present a l l  the Railways' reqvi&ments for 
bridge girder renewal. 

2. To meet the situation, the B w d  desire that Railways' Bridge-regir- 
dering Programmes should be critically examined as indi~ted~below :- 

(a) The possibility of strengthening the bridge girders proposed for 
replacement should be considered (in consultation with the 
R.D.S.O. for longer spans) with a view to defer the regirdering 
work for a few years, even. if a speed restriction may be 
necessary. 

(b) Before proposing immediate regirdering it should be ascertaie- 
from the Operating Branch whether a ''pe&atW speed; 
restriction imposed on account of the cwdi t ip~  ,of *b bride- 



glrden even after sbangdleaing would reduce the line capacily 
Waw pnswnt and near future ~cquiraments. 

(c) PJbethet thc division of the block sedion embracing the bridge 
would not be a better and cheaper short term alternative than 
to regirder the bridge forthwith. 

4 cases, wberc ngirdering d the bridges has been examined but not 
yet darted, may also be reexamined in light of the above and your remarks 
furnEPbed early for information of the Board. 

Dy. Director, Civil Engg., 
Railway Board. 

Copy to Director General, R.D.S.O., Lucknow for information. 

GOVERNMENT OF INDIA 
M I N I m Y  OF RAILWAYS 

(RAILWAY BOARD) 
No. 68-B(C)-PAC/IV/23(14) New Dehi, dated 13th Novernhcr, 1968 

22nd Karfika, 1890. 
The General Managers, 
All Indian Railways,, C.L.W., D.L.W. & 1.C.I; . 
SUB. :-Recommendation No. 14 contained in tha 23rd Report of the P.A.C. 

(Fourth Lok Sabha) on para 24 of Railway Audit Report 1967- 
Deluy in adjustment of on-account payments made to a firm. 

In the case of a contract for fabrication and supply of girders placed 
on a certain iirm by a Railway Administration, the Railway decided uub- 
sequently on a review to reduce the number d spans to be supplied. In 
the meantime 'on account' payment. had been already made to the con- 
tractors for the raw steel received by them, as provided for in the contract 
conditions. The total 'on account' payment made to the firm was, however, 
found to be in excess of the amount that would be due to the firm POT 
supply of the reduced number of fiirders, resulting in a temporary over- 
payment for the refund of which the Railway had to negotiate with the 
film 

2. The Public Accounts Committee, while reviewing this case, have sug- 
gested that a periodical review should be made of all outstanding orders 
which involve 'on account' payment so as to ensure that funds in excess 
of the amount required for the materials to be finally supplied are not 
adv- to t,& contractor as has happened in this case. Although cases 
of this naturt are rare and the case referred to is an exceptionat one, Board 
desire that &e Railway Administratioxp should emwe, while effecting 
r e d d m  on' orders already placed or contracts awarded, that advances, 



Receipt of this fctter may plerse be aclluwlrofc8gcd. 
D.A./Nil. 

M./- 
Jt. m t a ,  w e ,  

Raihvae Boarl. 
No. 68-B(C)-PAC-W/23 ( 14). New Delhi, daied 13th November I%$ 

22nd Kartika, 1890. 
w y ,  with forty spare copies, forwarded to the A.D.A.I. (Railways), 

New Delhi. 
D.A./NI. 

Sd. /- 
I t .  Director, Works, 

Railway Butwd. 
Copy to : W-I, W-II, W-IlI, W-IV, W-V, W-VI, F(S)-I, Track ~lnd 

F(X)II Branches of Board's Office. 

2.89. The Committee find that the Railway Administration had to incur 
an expenditure d Rs. 2.47 lakhs on the purchase of bearing plates which 
were later foundto be defective. 

2.90. The Committee are distressed to find that the inspection by the 
OBcer of the Directorate General of Supplies and Disposals was admittedly 
faulty and that the Railways too took delivery of the bearing plates withaut 
any critical examination. These defaults in examination are all the moce 
surprising as the Department of Supply have themselves stated that most of 
the defects subsequently found "could have been detected by an experienced 
Inspactor if proper care was exercised". 

2.95. The Committee also suggest that thb Ministry of' Railways sftauld 
examine whether or not, in cases where m t i m  of stores by DGMD 
proves defective, any inspection fee should be paid. The C d t t ~ !  would 
like to be apprised of the result of such an exsminatim. 

(Sl. No. 15, Appendix JX, P a m  2.89, 2.90 and 2.95 of 23rd Rqmt") 

Action brktu 
P a m  2.89 to 2.90 

The observations d the Cummittee are noted, so far as the MinisCry 
of Railways are concerned. 



copy mf the 4XWF.h letter No. IGI/92(II)~65-III, dated 21st 
-, 1965 c&cA&& d c r  R.ihruay Baud's leetar No. 57/38SJIdS 
(G)/Vol. 11, dated 26th November, 1965. 

winistry of Railways (my. Bd.) O.M. 68-B(C) -PAC/IV/23(0), 
dated 12- 12-1 9683. 

a IMMEDIATE . - %. -. -- 
GOVERNMENT OF INDIA 

MINISTRY OF RAILWAYS 
(RAILWAY BOARD) 

No. 57/385/ l/RS(O) /Vol. I1 New Delhi, dated 26th Nov., 1965. 
The General Managers, 
AU Indian Railways, 
Including C.L.W., D.L.W. and I.C.F. 
The General Manager & Chief Engineer, 
Railway Electrification, 
Calcutta. 
The C.A.O.R. & Chief Engineer, - 
D.B.K. Rly. Projects, 
Waltair. 
SUB. : Inspection and Testing f e e - r e c w y  of agoinst non-departmentat' 

order placed by Raihuays--revhd procedure. 

A copy of the Director General of Supplies & Disposals, New Delhi's 
letter No. IG1/92(11)/65-ILI, dated 21st October, 1965 addressed to all 
Inspection Circles on the subject indicate& above is sent herewith in dupli- 
cate for information and necessary action. As stated therein the revised 
procedure for recovery of Inspection & Testing fee is effective from 1st 
November, 1965. 
DA/As above. 

Sd./- 
Dy. Director, Railway Stores,. 

Railway B w d .  

No. 57/385/1/RS(G) /Vol. 11. New' Delhi, dated 26-1 1-1965.. 
Copy forwarded for information to the Director General of Supplies & 

I)lspoaals, New Delhi in rderenc~ to his endorsement on letter No. =-I/ 
92(11)/65-111, dated 21st October, 1965. 

Sd./- 
Dy . Direct or, Railway Stores, 

RcaiIway Board. 



NO, 57/385/ 1 /RS(G)/Vol. 11. New DcUli, M 24-11-1965. 
Cbpy alongwith its urcbRxns forwarded to Acamnte I1 aad: F(PM) 

Brmcbs of Board's ofIbe. 
?DA/As above. 

!a/- 
Dy. Director, Roihvay Stom, 

Railway B d .  ' 
(copy) 

GOVERNMENT OF INDIA 
MINISTRY OF 1 M ) U m Y  & SUPPLY 

DEPARTMENT OF SUPPLY & TECH. DEVELOPMENT 
DIRECTORATE GENERAL OF SUPPLIES & DISPOSALS 

N. I. 'BUILDING, PARL~AMENT STREET. 

No. IC-1 92 (11)/65-I11 New DeUli, the 21st October 1965. 
T o  

1. Thc Director of Inspection, Bombay. 
2. The Director of Inspection, Calcutta. 
3. The Director of Inspection, Madras. 
4. The Director of Inspection, N. I. Circle, New Delhi. 
5. Thc Dircctor of Inspection (Mct), Tatanagar. 
6. Thc Director of Inspection (Met), Bumpur. 
7. The Dy. Director of Inspection, Kanpur. 
8. The Director of Inspection, Japan. 

SUB. : inspection and Testing jee-recovery 4 against non-deparjmcntal 
or& placed by Railway-Revired procedpre. 

The present procedure of preparation and recovery of inspection fea bins 
against nondepartmental order has beer4 found to be cumbersome and 
lengthy resulting in the accumulation of a large number of bills for settle- 
ment. The question of simplifying the procedure of recovery of inspaction 
fee from Railways had been under consideration for some time past. It 
has now been agreed that D.G.S. & D. are entitled to payment of inspection 
fee for the services rendered by them irrespective of the fact that the finn 
had claimed payment or not and that the payment of inspection fee should 
not be Linked either with the payment of the bill for 90% of the cost of the 
store or bill for the 10% of the cost of the store. It has, therefore, been 
.decided in consultation with the Ministry of Railway (Rly. Board) that the 
following revised procedure should be followed in the preparation aad 
recovery of inspection and testing fee bills against non-depmtmental ordon 
.of various Railway Administration with effect from 1-11-1965 : 

(a) After completion of the inspection by the D G W  Jns-, 
Inspection certificate wiU be prepared and issued as usual. Oae 
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additjcwsl cupy d the ahte should be prepared for sending 
along with the inspection fee bill. 
Inspectian Certificate forms (Fonn No. IIGS&D-1-24) am 
numbered as under :- 
Book No. Set No. No. of copies---- - Book No. is machine numbered and tha other two 

numbers are given in haad. The Inspectorates will keep 
a proper account of these forms. 

All the Inspection Certificates issued against the orders placed 
by Railway Administration will be entered in separate Registers 
railwaywise. If the Inspection Certificates is issued on tbe 
spot of inspection i.e., outside the office, the Inspector on this 
return to office shall hand over the o$ce capy together with 
the extra copy to the office for entering in the Register. If 
the Inspection Certificate is issued from oflice, the entry in the 
Register will be made before the despatch of Inspection Certi- 
ficate. The Officers posted at outstation, who issue the 
Inspection Certificates from there, will pass on their office copies 
and one spare copy to their Regional headquarters where the 
entry will be made in the Register and Inspection fee bill will 
be prepared. 

(d) Three additional columns should be added in this Register (i) 
indicating the number and date of the inspection fee bill sent, 
(ii) the name of the Accounts 086.cer of the Railway concerned 
to whom the iqspection fee bill has been sent, and (iii) No. and 
date of credit intimation. 

(e) The inspection fee bill will be prepared as usual. But it will 
be sent along with one copy of the Inspection Certificate to the 
Accounts Officer nominated in the contracts placed by the 
Railway Concerned; after making an entry against the relevant 
Inspec.ticm Certificate in the Register. 

'(f) The Register will be reviewed by the Inspectorate concerned 
monthly so as to ensure that bills in respect d a l l  certificates 
issued against non-departmental orders placed by Railways have 
been issued. 

(g) 'The Accounts Officcr of the Railway concerned will afford 
credit to the P. & A. O., Calcutta as soon as the bill is received 
by them without referring it to the consignee=for acceptance. He 
will also issue a monthly statement indicating the credits 
afforded. One copy of the statement will be furnished to the 
P. & A. 0. (Supply), Calcutta and one copy to the Director of 
Inspection concerned. 

(h) The Inspectorate concerned will issue monthly statement rail- 
waywise showing the Inspection Certificate number, bill number 

b 



and date and tbe amount involved to the P. & A.O., Calcutta so 
as to enable the latter to link the credits which have been , 
afforded to him vide monthly statement from the M n t s  
Ofkers of the Railways concerned. 

( i )  The P. & A.O. (Supply), Calcutta will link the statement of 
debit furnished by the Director of Inspection with thc,state- 
mcnts of credit furnished by the Railway Accounts Oilkern and 
ensure that credits have been received for each debit. 

( j )  The Director of Inspection should also post the credit afforded 
by the Railway Accounts Officer from the copies of statemat 
received by him, in the Register of Inspection fee and keep the 
register always up-to-date. 

( k )  In casc of rejection of the stores by the consignee, DGS&D will 
give a refund of inspection charges in accordance with the 
provisions of para 449 and 450 of the DGS&D Manual of Office 
procedu rc. 

The revised procedure will apply to the rccovery of inspection fec against 
the orders placed by Railway Administrations only. The question of apply- 
ing it to other Indentors will be considered later. This procedure will 
apply in all cases where Inspection Certifkates are issued after P-11-1965. 

Sd./- 
Dy. Director General (Inspection). 

Recommendation 
The Committee are perturbed to find that the Locomotive Weighing 

Machine erected in February, 1963, has not been working since its instal- 
lation and the firm which supplied the Machihe has not so far rectified the 
defects. 

When the trial weighments conducted in February, 1963, disclosed in- 
accuracies in weighments, the Director General, Supplies & Disposals, should 
have either got the defects rectified promptly or rejected the machine and 
rcolvered Rs. 1.04 lakhs advanced to the firm, representing 80% of the 
cost of the machine. The net result of the delay of five years' is that due 
to the financial condition of the finm deteriorating during the period, recovery 
of the amount already paid has become problematic. The Committee 
desire that immediate steps should be taken to get the defect rectified. In 
case the firm is unable to rectify them, action should be initiated to get the 
money back from the firm. 

As some cases have come to notice where the supplying firms did not 
despatch in full the goods as inspected, the Committee s u p s t  that the 
D.G.S. & D. should explore a practicable and workable s~lutron to ensure 
that whatever goods are inspected are in fact despatched to the umignees 
before payment representing 80% of the cost is made. The possiWty .of 



. tolriag a bond fnwr the supplying fines or of taking prompt deterrent actiun 
like suqm&m a;[ business and effecting recovery forthwith of the amount 
ipvobd together with a penalty may also be examined. 

(S. No. 16, Appendix IX, Para 2.108 to 2.110 of 23rd Report) 
Action tnircn 

The  ,observations of the Committee are noted so far as the Ministry of 
Railways are concerned. 

{Ministry d Railways (Rly. Bd.) O.M. No. 68-B(C)-PAC/IV/23(0), 
dated 4-1 1-19681. 

2.120. Thc Committee are unhappy to note that two vertical type 
certrifugal casting machines imported at a cost of Rs. 1.47 lakhs in 
December, 1954, could not be put to use on account of lack of technical 
knowledge to operate them, and it is only recently that the small machine 
has been put into operation. They regret that for about fourteen years 
the Ministry of Railways went on experimenting with the machines and 
efforts were not made either to get a technician from the supplier or to 
send some one from the Railway workshops to get training at the works of 
the suppliers. The Committee hope that in future while going in for a 
new type of machinery, it will: be ensured that the staff to operate are avail- 
able or will be made available and bc fully conversant with its working 
and use. 

2.1 21 . During evidence, the Committee were informed that most of the 
difficulties that were being experienced in respect of the second machine 
had been surmounted and that it was expected to be commissioned soon. 
They would like to be informed of the progress made in this direction. 

(S. No. 17, Appendix IX, Paras 2.120 & 2.121 of 23rd Report) 
Action taken 

Para 2.120 
The observations of the Committee have been noted and brought to the 

notice of the Railway Administrations also for future guidance. 
Para 2.121 

The second (i.e., the bigger) centrifugal casting machine- was put into 
productive use from January, 1968. The machine is being regularly used 
and items like piston rings, lip type piston rings and injector delivery cones, 
are manufactured with the use of this machine. 

Even though initially the castings from the centrifugal casting machine 
had high skin hardness and there was difficulty in machining, the dfficul- 
ties have si& been overcome. Though no separate records are being 
maintained for the machining of castings turned out from the Centrifugal 
casting machine or those turned out by the normal floor casting methods, 



It is poosiMe to separate the two categbries from among the castings waiting 
ibr machining on the basis of tbe physical appearance of the castings as 
the two categories present distinctly M m n t  appearance. On this W * a  
statement is attached showing the number of castings made by the two 
poaeses between 141968 and 161-1969. It will be seen from the 
otatnmcat that the initial ditficulty in machining has been got over and, the 
machine is in regular use. 

This has been seen by Audit, who have, however, expressed their in- 
abiIity to verify the @ition stated against para 2.121 as no separate 
records were being maintained to show the position of machining of castings 
turned out from the centrifugal casting machine. 
W O n e  statement. 
[Ministry of Railways (ky. Bd.)'s O.M. No. 68-B(C)-PAC/IV/23 (l7), 

datcd 16th April, 1969/26th Chaitra, 18911. 

Number of Carlit~gs Manufactured and Muchitled from l 4 l M 8  11) 1 6- 1-1 969 

No. cast No. cast Total Machined No. waiting to 
wntrifuga- by sand. be machined. 

Ily. .- - ---- 
S.C. C.C. 

1 .  Piston valvc rings 37 822 859 836 19+4 -* 
(Barrel) I G R S D  23 

(L/RC/SR/l16). 
2. Piston valve rings 'M' 42 -. 42 42 .. - 

rlass and stem brake 
piston rings (Barrel) (L/ 
RC/SR/l14). 

3. Iqicctor Delivery Cone 206 1110 1316 1022 253-l-41 
W & W G  * 
(L/IR/CiOl) 294 

*Subsequent to the 16th January, 1969, these have also been machined. 

Recommendation 

The Committee regret that, due to a mistake committed by the offi- 
cials of the Central Railway in documentation, the Northern Railway wuld 
not for several months get the crank-shafts for the damaged locomotive 
which was airlifted from West Germany by paying airfreight of Rs. 5,000. 

The Committee expect the Ministry to take suitable action@ against the 
oflticials found at fault. 

qSL No. 19, Appendix IX, Paras 2.135 & 2.136 of 23rd Report) 



a 

Tbc obsavations of the Committee are noted. The ward-keeper in the 
Stores Depot at Curry R o d  on the Central Rnilwiy who received the air- 
lifted consignment and did not forward it to the Northern Railway promptly, 
bas been ,charge-sheeted for his failure to act with greater vigilance and 
arrange expeditious despatch and the enquiry in this connection is i. ptogresa. 
&Ministry of Railways (Rly. Bd.) O.M. No. 68-B(C)-PAC/IV/23(0), 

dated 3-12-1968]. 

Recommendation 
2.158. The Committee note that the contract for earthwork which was 

awarded at higher rates on the ground of 'operational urgency' was delayed 
by four months as the Railways did not supply necessary drawings, concrete 
slabs and girders to the contractor on the plea that the construction of 
approach roads by the Defence was very much behind schedule. 

2.159. The Committee regret to note that when the Ministry of Defence 
was pressing the Railway Board to give top, priority to this work, they dM 
not complete the construction of approach roads in time. The matter needs 
examination by Government. 

2.160. The Committee are unable to accept the plea of the Railways 
that, even if they had given more time to the contractor, the rates would 

' not have come down as time for comnletion of work is one of the main 
factors determining the rates of earthwork. Further, the Railways them- 
selves had given a contract for earthwork at Rs. 124.90 per thousand dt. 
in May 1963 involving an average lead of 3 to 4 miles and lift 8' to 13'. 
Awarding of this contract in August, 1963 @ Rs. 227 per thousand cft. 
therefore, appears to be on the high side. The Committee are, therefore, 
inclined to agree with the views of the Tender Committee that the rates 
were 'uqeasonably high' and fresh tenders should have been called for. 
These excessive rates resulted in an avoidable expenditure of Rs. 45,000. 

(S. No. 21, Appendix I . ,  Paras 2.158 to 2.160 of 23rd Report) 

Action taken 
The observations of the Committee in paras 2.158 and 2.160 concern- 

ing the Railways arc noted. The need for avoiding delays in the supply 
of drawings and material to the contractors has also been reiterated to the 
Railway Administrations, vide enclosed copy of Railway Board's letter 
No. 68-B(C)*PAC/N/6(21), dated 1st November, 1968. 
' ;[Ministry of Railways (Rly. Bd.) O.M. No. 68-B(c)-PAC/IV/23(0), 

dated 16-1 1-1968.1 i 



GOVERNMWT OP INDIA 
MlNISTRY OF RAILWAYS 
, (RAILWAY BOARD) 

4 

No. 68-B(C) PAC/JV/ 23 (2  1 ). New Delhi, &cd, 1st November, 1968 
loth Kmllki-8 1890. 

Tbc GtneraJ Managrs, e 

All Indian Railways, 
C.L,W., D.L.W., C I.C.F. 

SUB :-Para 34 of Audit Report (Rlys) 1967-Additional expmditwe 
duc to acceptance of higher rates-(Delay in supply of &mvings 
and material to the contractor. 

A tender for earthwork in c o ~ e c t i o n  with the construction of. a 
Defence Siding was accepted by the competent authority in view of opera- 
tiond urgency and also since the short period of completion offered in tbe 
tender suited the urgency of the work, even though the Tender Commitbe 
considered the rate as unreasonably high and recommended invitation of 
fresh tenders. After having awarded the contract on these consi~tions,  
the Railway Administration on their part did not supply in time to th 
contractor the relevant drawings1, concrefe slabs and girders with the re- 
sult that the progress of the contracfor's work was retarded. 

2. The Board desire that steps should be taken to ensure that particu- 
larly in respect of contracts involving acceptance of hi@r rates for earlier 
completion of the works delays do not occur on the part q the Railway 
A&niistrations themselves in the supply of drawings, materials etc. to the 
contractors. 

DA : Nil. Director, Civil Engg., 
Railway Bsard. 

No. 68-B(C) PAC/IV/23 (2  1 ) . New Delhi, dated, 1st November, 1968 
10th Kartika 1890 

Copy with 40 spares forwarded to the A.D.A.I. (Rlys), New ,Delhi 
with reference to recommendation No. 21 of the 23rd Report of the P.A.C- 
(4th Lok Sabha). 

iDA : As above. 
M.1- 

Director, Civil Engg. 
Railway B d .  

The Committee regret to note that whcn the Ministry of Dcfeop was 
pressing the Railway Board to give toppriority to this work, they did not 



the ccxhs?mctim d approach .roads in time. The mattox needs 
ernmination by Government. . a. No. 2 1 of Appwldu M-(Para 2.159)-0f PACs Twenty-Third 

Report ( 1967-68)-(Fourth Lok Sabha) 

T& w a k  was administratively approved by G w e m n t  on 24-8-1963 
and a copy of the approval was sent to Commander Works Engineer, DeIhi, 
by Cbkf ]Engineer, Western Command, on 9-9-1963. The plans and draft 
technical sanction were submitted by Commander Works Engineer on 
20-12-1963. It may be stated that considerable work was involved in 
survtying the m a ,  taking the levels along the road alignment, plotting 
longitudinal and cross sections, preparation of drawings and estimates by 
the Garrison Engineer and their scrutiny at Commander work Enghmr's 
l ed .  Contract planning programme was drawn up by the Commanbr 
Works Engineer on 26-12-63. As per planning programme, the ten&m 
were issued by Corrrmander Works Engineer cm 19-21964. The tenders 
weae to bie received on 6-3-1964 but the date of receipt of tenders was 
poJtponed firstly because the matter regarding stone setts was under consi- 
deration and, secondly because the allotment of the quarries for the stone 
had to be finalised with another agency. Tenders were then received on 
7-5-1964. After scrutiny, the tenders were sent by the ,Commander Works 
Engineer to Chief Engineer on 22-5-1964. The tender was accepted by 
the Chief Engineer on 4-6-1964.. The wmk was commenced on 19-6-1964. 

2. There was, however, usually heavy rainfall in the months of July 
and Augwt, 1964 and the site being in a low level area, the formation 
became wet and slushy and rolling of formation was not posdble till the 
end of October, 1964. Even, till December 1964, at certain places, 
formation was wet and rolling was not psible. DHAULA KUAN quany 
was also full of rain water and stone setts could not be obtained. Certain 
additional works of culverts, drains and earth work became necessary with 
a view to raising the road level and avoiding its getting submerged dudng 
the monsoon. Due to this and the delay on account of abnormal rains, 
extension of six months' time had to be granted. Although the due date 
of completion was 18-12-1964, there was some delay due to unprecedht- 
ed rains and the work was actually completed on 18-6-1965. 

3. The C&f Engineer has alsb intimated that if need had arisen, the 
railway siding could have been used without the pucca approach ragd by 
using a kutcha mad nearly during the dry season. 

4. To avoW reiunence of sbch cases, remedial instructions hava beem 
issued on 9th October, 1968. A copy thereof is atkched. 
M D v.0.1 IN&. 2 61 )'/67/948&/D(W-II), d&d 9-1 2-1968. 



Copy of Army Headquarters, E-ioCs Branch letter No. 87557/E2A, 
dated 9tb Oct. 1968, addressed to List A and B. 

S ~ b w  :--COORDINATION & PLANNING OF WORKS 

A case has come to light where railway siding for a defence inslah- 
tion was constructed by the railways and construction of the approach road 
waa undertaken by ME.. As the railways were asked to carry out but the 
work on operational priority, they had accepted high rates for doing the 
work in short time. Planning of approach road work was done by MES 
along with other works in hand at that time. The approach mad was 
comipleted about one year after completion of railway works. This h a  
been adversely commented upon by the Public Accounts Committee that 
when Defence Department was pressing the Railways to give top priority 
to the work, they did not complete construction of approach road in time. 

It may please be impressed on all concerned that when another agency 
is carrying out a work, we should simultaneously plan and execute our 
portion connected with it in a coordinated manner. Proper liaisqn should 
be maintained with the department concerned and our wmk should not lag 
behind. In the planning propamme, priority may be thus given to guch 
works so as to ensure completion of work undertaken by .MES to syn- 
chmnise with the completion of work entrusted to other agency. 

&I./- 
Col. 

for Engineer in Chi@ 
copy t0:- 

DW(Army) etc. etc. 

Recommendation 
The Committee regret that the survey of the Project was not conducted 

thoroughly, with the result that in area of 16 miles the requirement of bridges 
wessed at 17 at the time of final survey had to be increased to 33 at the 
execution stage and this resulted in extra expenditure of Rs. 1.05 la.&. 

The Committee stress that final location surveys &odd be out 
with the utmost care to obviate any chances of important warks like b r i d e  
being left out. 

The Committee note that the Guna Malcsi Construction Project which 
was taken up in 1962 has already c a t  Gwemment Rs. 6.50 crom out of 
a total estimated cost of Rsr. 9.6 crores. The Project has,. however, been 
relegated to a lower priority in view @ the drop in the estimated lml of 
ttafl[ic and its comp1etion is now being dynchronised with Jfiund lCandla 
Broadgauge line. The Committee consider that if a thorough iave~t@tion 
of the traffic potential and economics of the project had betn undertdrm 



in the beginning, the construction could have been so phased as not uny 
necessarily to lock up capital for a l e  time. 

[S. No. 22, Appendix LX, Para Nos. 2.172, 2.173 and 2.174 
of 23rd Report] 

B e  observations of the Canmittee are noted and suitabla: instructions 
have bee$ issued to the Railway Administrations, vide enclosed copy of 
Railway Board's letter No. 68-B (C) -PAC/ IV/ 23 (22) dated 26-8-68 
stressing the need to avoid recurrence of such lapses in future. 

2. The Ministry of Railways would, however, like to clarify that an 
investigation of the traffic potential and the ecmomics of the project was 
in fact carried out before the line was danctioned. .The Guna-Ujjain pro- 
jmt was originally included in the Second Five Year Plan with the object 
of providing an alternative route for the movement of increased coal tmBc 
lrom the Central India Coalfields to the Western Railway. A traffic survey 
report of the project was prepared and after the project had been examined- 
in great detail by tho Board, the Guna-Maksi alignment was finally sac-  
tioned for construction in March 1962. The traflic survey report and 
further examination of the project indicated that it would not be financially 
remunerative, but the line was considered an operational necessity to relieve 
the Bina-Bhopal and Bhopal-Ujjain sections, a d  provide an alternative 
route for the movement of wal traflic from the Central Indian Coalfields 
to the Western parts of the country. 

The line was 'also ex~ccted to open up large areas for development in. 
Madhya Pradesh, particularly as these areas- are among the most backwar&l 
in the country. 

3. As regards construction of the line being suitably phased to avoid- 
unnecessary lacking up of capita& it may be pojnted out that the project 
had to be slowed down on a m t  of a fall in the anticipated level of coal- 
traflic as also becaus'e of stringency of funds. The messionary conditions 
consequent on reduced agricultural produ~tion and slow growth rate of the 
industrial activity could not have been envisaged at the time of sanctioning. 
the project. The completion of the line is now Wing progressed to syn- 
chronise with the development of traffic, 

The Central and Western Railways have &n asked to carry out a. 
ioint review to see if the line can also be used for the additional trafEa\ 
expected to accrue on the broad gauge on complgtion of the Jhund-Khandla, 
link, and to fix a revised target date for completion of the Guna-Maksi line. 
Encl : One. 

Ministry of Kailways (Rly. Bd. ) O.M. NO. 68-33 (C) -PAWEV/23(22), 
dt. 23-9-1968] 



GOVERNMqT OF INMA 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 
No, 68-B(C)-PAC/IV,i23 (22) New Delhi, dated 26-8-1968 
To 
The General Managers, 
AU Indian Railways. 
SUB, :-Need for undertaking Final Location Siu-veys for new lines in 

thorough Jetail. 
The Public Accounts Committee, in one of its recommendations in its 

23rd Report, had occasion to observe that the Final Location Survey of 
one of the New Line Projects was not conducted in thorough detail and with 
sufficient care. As a result of this, the requirement of bridges in a length 
of 16 mibs on this particular new lime which was asses% at 17 at the 
final location survey stage and based on which tcnders had been invited 
initially was found to be grossly inadequate at the time of execution op the 
Project and actually 33 bridges had to be pro.vi&d. This resulted in an 
extra expenditure of about Ra. 1.05 lakhs due to the higher rates accepted 
for the additional bridges which were entrusted to another contractor. The 
Public Accounts Committee has cmphasised that the final Location Surveys 
"should be carried out wit) the utmost care to obviate any chances of im- 
portant works like bridgs being left out." While reviewing the cases the 
Board wuld not help coming to the conclusion that "a little more care 
could have been taken in the final survey." 

2. While there is no denying the fact that the necessity for minor modi- 
fications to suit site conditions may arise at the time of execution of a 
Project which could not always be foreseen at the Survey stage, the Board 
nevertheless would like to draw the attention of all the Railway Adminis- 
trations to the above recommendations of the Public Accounts Committee 
and stress the need for avoiding recurrences of such lapses in future. 

The receipt of this letter may be ackmwledged. 
Sd./- 

DA : Nil. Joint Direcfor (Works), 
0 Railway Board. 

No. 68-B (C) -PAC/IV/23 (22) New DeUti, dated 26-8-1968 
% (with forty spares) forwarded to the A.D.A.I. (Rlys), Ncw DeIhi. 

Sd./- 
Depp ty Director, Finarrce ( BC ) . 

Railway Board. 
Copy to all branches in the Wolks Directorate and F(X+ I1 branch of 

. the Railway Board's (Mice. 
COPY to w-Iv branch for file No. 61/CCr4/CNL/W/23. 



2.184. The Cbmmittee are constrained to note that, before inviting 
tQdcrrs' and awarding a contract far the work, the Railways did not cany 
out tsscntiaI'inwstigations. It is all the more surprising that whcn it was . 
known that the stn#:tures were being providcd an a filled up tank, no soil 
test0 were made and the work was taken up on the assumption that build- 
ings ou 6pcn foundations existed in the asea. 

2.185. The Committee suggest that the Railway Board shwld issue 
suitable instructions for soil exploration being carried out at sites which are 
located on filled-up tanks or hollow ground so as to avoid any changes in 
the design of foundations and structure at a later date. 

[S. No. 23 Appendix IX, Para\ 2.184 & 2.185 of 23rd Rrpo~t] 
Action taken 

The observations ot the Cornmi ttce are noted. Suitablc instructions to 
the Railway Administrations have bccn issued, vide Railway Board's letter 
No. 68-B ( C )  -PAC/IV/23 (23) dated 20th August, 1968 (copy enclosed). 
DA/One. 

Ministry ot Radways (Rly. Bd. ) OM No. 68-B ((2)-PAC/lV/23 (22)  
dt. 20-9-681 

GUVLKNM1:hT OF INDIA 

MINISTRY OF RAILWAYS 
(RAILWAY BOARD) 

No. 68-B (C) -PAC/iV/23 (23 ). NEW Delhi, duted 20th Augu~t, 19 68/  
29 Sravana, 1890(S) 

The General Managers, 
All Indian Railways. 
The General Manager\. 
C L.W., D.L.W. & I.C.F. 
The Director General, 
Research, Dx&p & Standards Organisation, 
Lucknow. 
SUB :-Recommendatiotz No. 23 of the 23rd Report of the Public Ac- 

counts Committee (4th Lok Sabha) on Para 37 of  Audit Repolrt 
(Wwr tys )  1967-Extra expenditwe due to execution of work 
without soil exptoration. 

In co~ection \rcrith re-modelling of a station a contract was awarded by 
a Railway Administration on the basis of specification for ordinary 90 
foundtitiom Gfo* oarrying out soil exploration work, evw though it was 
known! to the Administration that the land on which the structures were to 
be provided was a fill&-up tank. The soil investigations, which were carried 
17LSSj69-4 



a u t b h o r t t y a f t c r t f t G a w a r d o f t h 6 o o i r t r e a , ~ t c d t o b l ~ ~ ~ s s i t y d ~  
EowsdationskrcanreoPtheroilbc~fomrd~toaPnstoMbbra~ 
dcpth. Due to the &anp in the d a i p  d t .  fowdaths after tb a w d  of 
the contract, tho contractor exprc8sed his unwilhgmm to proceed witb the 
work vcept to a very limited extent. The remaining items d work had, there 
fw, to be got executed through fresh contracts at higher rates thau tboae 
quoted in the original tco&r. It was explained to the Public Acccmb bm- 
mittee that the Railway Administration's original d&on to have open foun- 
dation was based on the considention that tho tank which had been illled up 
about 30 to 40 yt:;us back must have settled down and consolidated and that 
there were already other buildings built on open foundation oo that site. Tbe 
Public Accounts Committee have, however, observed as under :- 

The CommiWRe art const- to note that, before inviting 
tenders and awarding a contract for the work, the Railways did not 
carry out essential investigations. It is ail the more surprising that 
when it was known that the structures were being pmvi&d on a 
filled up tank, no soil testa were ma& and the work was taken up . cm the assumption that buildings on open foundations existed in 
the area. 

The Codt tee  suggest that the Railway Board should issue suit- 
able instructions for soil exploration king carried out at sites which 
am located on filled-up tanks or hollow ground so as to avoid any 
changes in the design of foundations and structure at a later date. 

2. The Committee's recommendation rqay be noted for strict future 
compliance. 

3. Please acknowledge receipt. 
sd.1- 

Joint Director, Works, 
Railway Bomd. 

No. 68-B(C)-PAC/IV/23 (23). New Delhi, dated 20 August, 68, 
. 29 Sravana, 1890(S) 

Copy with 40 spares forwarded to the A.D.A.T. (Rlys). This has re- 
ference to recommendation No. 23 contained in the 2 3 d  Repvrt of the 
Public AccWnts Committee (4th Lok Sabha) . 

SdJ- 
Joint Director, Works, 

H Railway Boatd. 
Recommendation 

The Committee strsss that greater care should be taken in compilation 
of data so that tenders are catled correctly and awarded in the, best interests 
of the State to avoid any extra expenditure being incurred due to revidon 
in calculaticms. 

(S. No. 24, Appendix IX, para 2.189 of 23rd Report) 



The obervations of the Committee hay been not@ for guldracc. 
'n~e point mndt by the Clommittce h a  w n t l v  kmr brought bane to 

the RPihvny Administrations in Railway Board's letter No. 67-B(C)-PAC. 
111/72(24) of 29-1 1-67, a copy of which was a190 submitted along with 
ahis Minispy's reply to recmtcndation No. 24 of thc 72ad R c p t  d the 
P.A.C. (1966-67). # 

mnistry of Railways (Rly. Bd.) OM No. 68-B(C)-PAC/IV/23(0) 
dt. 9-8-1968] 

2.196 The Committee are unable to understand why the construction 
d an aver bridge was not inciudcd in the tender when it had ken provided 
for in the original estimate and the local authorities had also been praising 
fur it. 

2.197. The Committoe feel that, had the Railway approached the local 
authorities and arranged for early inspection ny the site, extra expenditure 
of Rs. 69,000 incurred on account of the revision in tho quantities cd! work 
ta be executed in this project could hage been avoided. 

(S. No. 25 ,  Appendix IX, paras 2.198 & 2.197 of 23rd Report) 
Actbg Taken 

The observations of the Committee are noted. 
2, It  is further submitted that arising out of a few cases of a similar 

nature reported in the Railway Audit Report, 1966, =essary instructions 
have been issued to the Railway Administrations recently (vide Railway 
Hoard's letter No. 67-B (C)-PAC.IIV72 (24) dated 29-1 1-67. copies of 
which were tent to 'the Committee along with this Ministry's action-taken 
report on recommendation No. 24 of the 72nd Report) emphasizing, 
rnfer alia, that planning for works shoujd invariably be done with adequate 
care and in sufficient detail even in the initial stapp and the final swpe of 
the work should be fully determined before tenders arc invited. 

3. In this connection, this Ministry would also like to subrilit that- a 
<,wing of about 4.79 lakhs has also resulkd in this case, as explained 
hclcw :- 

According to the original alignment, 'the P.W.D. road was 
crossing the railway alignment at Ch : 49500 whcre the depth of 
cutting was 58'. The revision of the alignment at this place increased 
the depth of cutting at the road crossing to 65'. Tk road authorities 
were pressing for an over-bridge for this crossing and it would have 
cost appmimately Rs. 5.79 lakhs. In order to avoid this heavy expen- 
diture, the Railway Administration made use of the Arch Bridge 
at Ch : 47700 and diverted the road and took it through the Arch 
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Bridge by providing aamth W q.m to tbc k h  Bridge. Tbe 
cost involved in povidin~ tbe rord divdnicm .and an addi- 
tional 20' arch opcning to the Arch Bridge wits d y  alpst ' 
Ris. 1 Jakh. Since-the diversion d the d w a y  hmgb am d 
tbe spans of the Arch Bridge at a oost af abuut Ra. 1 lakh h d  
disptnyd with the necessity of pmviding a road u v m  at an 
estimated cast of Rs. 5.79 lakhs, a saving of about 4.79 laMSa bsr 
been achicv6d. 

This has been vetted by Audit subject to the following remarks':- 
"Jt would have helped us to appreciate tbe para in a prop61' 

perspective if these facts had been brought to the notice of the Chid 
Auditor when a factual statement on the caac was stat to the Rad- 
way Administration on 2-6-1966 or the dmEt para was iwued QO 
2-9-1966 or at least while giving oral evidence before the P.A.C. 
in February, 1968. 

The Miaist~y of Railways are requested to incorporate the above 
Audit observations in their final action taken note." 

[Ministry of Railways (Rly. Bd. ) OM No. 68-B(C) -PAC11 V/23 (0 ) 
dt. 23-1 2-68] 

2.202. Thc Committee are concerned to find that infructuous expeodi- 
two of Rs. 49,0001- was incurred on the erection of a diesel locomotive 
shed at Damanpur which was later on found to be suptrfiuous. The Rd- 
ways also incurred an expenditure of Rs. 22 lakhs op the development d 
the yard at Damanpur but its utilisation is not mmmensurate with tha 
expenditure incurred. 

2.203. The Committee would like in this connection to draw attention 
to the observations made in para 2.16 of their 22nd Report (Fourth L& 
Sabha) in which they had stronay deprecated the tendency of the Railways 
to go in for works without critically examining their economics. The Cat 
rnittee stress that before incurring heavy expenditure on works, the Rail- 
ways should make n realistic assessment of g&c requirements and poten- 
tialities so as to avoid infructuous expenditure being incurred as has hap- 
pened in the present case. 

(S. No. 26, Appendix IX, Para 2.202 & 2.203 of 23rd Report). 

Action tPlren 
The observations of the Cornmlttep are noted. 
2. It  is, however, subntitted that most of the assets c&ated for the 

emtion of the diesel shed at Dammpur are being put to use by the Rail- 
way Administration. 



3. ~tccosiivy iast~ctians b v c ' a ~ ~ ~  been nibrated t~ t2rt ~ a i i w a y  
Adminiartrations ernpbbing the need for a realistic tiwWmimt of traffic 
~uircnrents  and potentialities so as to avoid infructums cxpmditure, Cide 
cnclbstd copy of Railway Boarrl's letter No. 68-B(C) -PAC/23(26) dated 
13-10-1968. ' . (hdhristry Railways (my. Bd.) OM No. 68-B(C)-PAC/IV/23(0) 

dt. 31-10-1968) 

GOVERNMENT OF lNDIA 

MINISTRY OF RAILWAYS 
(RAILWAY BOARD) 

No. 68-B(C)PAC/IV/23 (26) New Delhi: doted 1 1 October, 1968 - 
19 Asvina, 1890. 

The General Managers, 
All Indian Railways, 
C.L.W., D.L.W., & I.C.F. 

SUB :-Public Accounts Committee's reccuninendatiotl regatding zhc need 
for realissic carsessment of Zmfi requirements wul pmentialitim so 
as to avoid infructuow expenditure. 

Recently, commenting m the performance of the Railways in the 
Third Five Year Plan and on a case (reported in para 42 of the Railway 
Audit R e p ?  1967) of construction of a diesel shed which was later m- 
dctcd unnecessary owing to a c h a n ~  in the pattern of traflic with the 
rault that the assets were not put to the use for which they were created, 
the Public Accounts Committee have observed as un&r in para 2.16 of 
their 22nd Report (Fourth Lok Sabha) and in para 2.203 of their 23rd 
Report  fourth Lok Sabha) :- 

"The Committee strongly deprecate the tendency of tbc Rail- 
ways to go in for works, including doubling of track, without criti- 
cally examining their economics. The Committee would like the 
Railways to review the Works Programme, particularlv for works to 
increase the capacity and doubling of track, in the light of cx- 
perience gained during the Third Plan so' as to minimise what wauld 
otherwise be infiuctum expenditure." 
"The Committee stre& that before incurring heavy expenditure on 
works, thtj Railways should make a realistic &ssment of trafl[ic 
requirements and potentialities so as to avoid infmctrwus expcn- 
diturw being incurred as has happened in the p s e n t  case:" 

2. The above mommendations of the Committee should be carefully 
noted and borne in mind for the future. In this connection, attention is 



aiw invitcd to Board's letter No. 6 5 - ~ ( ~ ) ~ ~ ~ C J 1 1 1 / 3 2 ( 5 1 )  dated 19-4-65 
(copy eaclosad ) . 

3. Please ;~cknowledgc receipt. 
-r SdJ- 

DA : One. J t .  Director, Works 
(RQllway gwrd) 

No. 68-B(C)PAC:JV/23(26) New Delhi, dated 11 October, 1968. 
19 Asvina, 1890. 

Copy (with 40 spares) to the A.D.A.I. (Railways), New Delhi. 
M./- 

J t .  Director, Works, 
(Railway Boadl  

Copy of Railway Board, New Delhi's letter No. 65-B(C)-PAC/III/ 
32(51) dated 19th April 1965 addressed to the General Managers, All 
Indian Railways etc. and copy to A.D.A.I. (Rlys), New Delhi. 

S us :-Nun-utilisatim of newly constructed service buildings. 

Atkntion is invited to paras 33 & 34 of the Audit Repoft (Rlys) 1964 
and the following comments by the Public Accounts Committee on the 
case contained in para 53 of their 32rd Rcport (3rd Lok Sabha) :- 

"This is ahothcr case where construction work was taken up with- 
out considering all the pros and cons. The Committee recorn- 
mend that instructions may be issued to the Railway Administra- 
tions that proposals for construction work involving huge amounts 
should bc properly serutinised by the competent authority to avoid 
such losses as mentioned in this and the earlier para." 

2. In Board's letter No. 62-B(C)-PAC/III/1(23-24) dated 254-1963 
the importance of careful scrutiny of the necessity and justification for 
'Works' wad stressbd. The Board desire that it must be impressed on all 
officers conccmd with the formulation, scrutiny and acceptance of the 
works programme that before proposing works, and again before actually 
undertaking them, they should satisfy themselves a b u t  the necessity of 
the work in the light of* the latest known circurnstanceS and facts and 
that all avoidable delays in putting them to use when they are complted 
should be eliminated. 

As celncnt was being loaded in open wagons with a view to giving relief 
to the cement factory in this case, ther Committee feel that Ministry of 
Railwqs should have made it clear to the factory in question that the 1 0 ~ s  
in transit due to the cement getting wet would be borne by the factory. 
They are unable to understand why the Railways should have gone out of 



the rq to htlp tbc fediory load* cement in open wagom and latar 
m I n P d t r # l i n h - a f - a %  clrrims t t m m d q  to 
Rs. 1.40 IrLhs. TBt aaavnitess ddrq that tbe M h h y  at R-oga a d d  
e x a n r J e a f y r t h e r t h o ~ @ d o e w i t h a ~ b ~ . s l r h d e i f n & o a s e s  
in future they can be a ' e l b d  fmm the liability of paymant of cornperisation 
and whether the fadory amamad can be asked to share the losses. 

(S. No. 28, Appendix IX, para 2.229 of 23rd Report). 

In view of the observations made by the Public Afcounts Committee, 
the Railway Board reexamined the matter and decided that cement &wld 
not 'be loaded in open wagons, except i£ a COIlSlgaor &d for snr open 
wagon, in which case the liability of the Raiiways would be gmmxi by 
Sectian 75-A of the M a n  Railway Act. Instructim to that effect were 
issued to the Railways in August last. 

[Ministry of Railways (Rly. Bd. ) O.M. No. 68-B (C)-PAC/IV/23 (28), 
dated 19-11-1968] 

The Committee regret to note that the Railways had to pay compensa- 
tion d wer one lakh of rupees in this case due to theft of the contents of a 
wagon. It was only when a similar theft was committed a second time that 
the culprits could be bmght to W. They fsel that the occurrence of 
such cases not only leads to a, loss but also shakes the confidend of Railway 
usen. The Committee expect he Raitways b take deterrent action against 
all those found at fault to avoid the recurrence of such cases. 

(S. No. 29, Appendix IX, Para 2.225 of 23rd Report). 

The observation of the Committee one aoted are. 
Eight employees have been punished by withholding of increments etc. 

Five more have been served with charge-sheets for removal from service 
and the departmental enquiries against them are in progress. 

On the basis of further information wllected by the Central Crime 
Bureau, Railway Board, a criminal case has been registered by the GWS, 
Jullundur (Punjab) 0x1 F.I.R. No. 47, dated 1 1-3-68 under sections 379/ 
468/409/9W/ 120 PC, and is still under their investigation. 

[Ministry of Railways (Rly. Bd. ) O.M. No. 68-B (C) -PAC/IV/23(0), 
dated 16-1 1-19681 

The ~ & x @ t e e  consider that if planning had been done in depth, there 
would not have bean any occasion to drastically reduce the programme for 
the manufacture of four wheeled wagons la Amritsar workshop fmn 1,000 



in 1961 to 900 in 1962 and only 127 in 1963. By ptaper plan&& it 
should hove becn possible to olwiate idmumus cxpagdiro d Rs. 1.41 
lakhs incunrad in taking on leause nrMithvlal land EKW the Amritesr hl&- . 
pal Caaunittee and in providing roads, sidiugs Pnd other s ~ t u r c ~  thercas 

(S. No. 30, Appendix IX, Para 2.233 d 23rd Report). 
Action eakea 

The observkons of the C4mmiUe-e are noted. It is, however: s u b b e d  
that in 1960-61 the demand for wagons was much higher than the thcn 
existing wagons building ca$acity in the private sector and it was cmsidcrcd 
necessary to make use of the available capacity in workshops to mannfac- 
ture wagons. This was altogether a new liae of work and in tha initial 
stages certain adjustments between the workshops had to be made taking 
into consideration their, relative capacity for undertaking this worlc &iant3y 
and their other workload. With the gradual increase in the holding or roll- 
ing stock (carriage & wagons), the spare capacity in railway workshops, as it 
was available in 1960-61, is being used up to meet the higher incidence of 
P.O.H. repairs of rolling stock and therefore the wagons construction work 
in the Railway Workshops is a dimiaisfii activity. Also the present wagon 
building capacity in the private sector is adequate to meet the curreat needs 
and it is not anticipated that such situation, as occurred in 1961 is likely to 
arise again. 
[Ministry of Railways (Rly. Bd.) O.M. No. 68-B(C)-PAGN/23(0), 

dated 8-1 1-19681 

The Committee have not made recommendations/observatiom in respect 
of some of the paragraphs of the Audit Report (Railways), 1967. They 
expect that the Railway Board will none-theless take note of the dis- 
cussions in the Con~mittee and take such action as is found necessary. 

(S. No. 31, Appendix IX, Para 3.1 of 23rd Report). 
Action tnkea 

The observations of the Committee are noted. The line of action 
required to be taken in each of these cases was discussed with Audit and i n  
the light of the discussions, necessary action has been taken/is, being 
pr,oces\sed. 
IMinistry of Railways (Rly. Bd.) O.M. No. 68-B (C) -PAC-IV/23 (0) , 

dated 21st Oct. 19681 



RE~=OMMENDATIONS/~~SIIRVATIONS WHICH  THE^ COMMIT~EE 
DO NOT DESIRE TO PURSUE IN VIEW OF THE REPLIES OF 

GOVERNMENT 

The Committee are surprised to find that there were savings under a 
number of Grants in spite of the p r d u r e  adopted by the Ministry of 
Railways that "the Supplementary 13emands are being framed on the basis 
of information available right up to the middle of January and that if any 
reduction in requirements becomes evident by about.the third week of 
Fclbruary, i.e. subsequent to the presentation of the Supplementary Grants, 
the amount of Supplementary Demands already presented is reduced 
accordingly or the Supplementary Demand is even withdrawn if such a 
course is indicated." 

The Committee feel that if the procedure outlined above is strictly em- 
forced there should not be any occasion where the provision made im a 
Supplementary Grant proves unnecessary or greatly in excess of require- 
ments. 

(S. No. 3, Appendix IX, Para 1.42 d 23rd Report). 
Action pkm 

The amounts of supplementary grants for 1965-66 were in fact changed 
with reference to latest anticipations advised by the Railways. Ths Supple 
mtary Demands for 1965-66 were originally assessed in Febraury 1966 
on the basis of Revised Estimates at a figure of Rs. 42.54 crores. Takiag 
note of the further increases amdmting to Rs. 6.86 crores as advised by 
the Railways, the 6nal Supplemmtary Grants were increased to 49.40 
crores. This was brought out in para 2 of the htroductory Remarks in  
the Bmk o£ Supplementary Demands for Grants for 1965-66. 

In a vast organisation like the Railways where expenditure is incurred 
by a very large number of units and adjustments of expenditure ha& to be 
carried out long after the close of the financial year, even small variatims 
occurrinjg in diverse wits sometime6 aggregate to a substantial amount. All 
efforts are, however, made to avoid variatims under each of the Railway 
Grant. \ 

J 

[ M i t r y  of R&ays (Rly. Bd.) O.M. No. 68-B(C)-PAC.IV/23(0), 
dated 4-1 1-19681 4 

D Recomueadgtioa 
The Committee W from the Ministry's note that the firm furnished a 

Performance Gurantee Bond for the prescribed amount in the correct pro- 
5 1 



f m a  on 28th November, 1962, w h  it was required to be fwrnLFhed by 
8th October, 1962. The firm furnished a fertonnaocc Guarantee Boad 
for the first time on 8th Nwcmbr, 1962, in., one moNh after the cbte 
prescribed in thc umtract, and no adequate reams have been given for this 
delay of one month. In these ci- the Caamittec fad that an 
extenaim in the pniod of rlclivcry should have becn given by reserving the 
right to levy liquidated damages. The failure to do so resulted not cdy in 
foregoing thc r w e r y  of Rs. 21,410 being the extra expenditure incurred 
by the Railways, but also iM payment of customs of Rs. 8.44 lakhs on the 
import of rails. 

(S. No. 13, Appendix TX, Para 2.49 of 23rd Report). 

Action taken 
It is suhmittcd that, cvcn if, tstking into account the fact that the Ann 

had furnished the P. G. Bond for the first time on 8-11-62, i.e. me month 
after the date p r e d k d  in @c contract, and bhe axtension had bean I$nurtad 
for this onc month reserving thc right to levy liquidated damages, the finn 
could not have been ultimately hcld responsible as the delivery was also 
interlinked with the operation of Lettcr of Credit and arrangement for ins- 
pection. As already indicated in the note submitted to the P.A.C. with this 
Ministry's Office Memorandum No. 68-B(C)-Gen1./3, dated 1-3-1968, 
there was delay in arranging 'the inspection in Canada. Until and unless 
thc arrangement fw iwpection was made, the Letter of Credit wuld not havc 
becn made operative even if the firm had furnished the P. G. Bond in time. 
since in terms of the contract, the Letter of Credit wuld become payable 
on presentation of a sight draft accompanied, inter alia, by the Inspection 
Certificate issued by the Inspecting Agency nominated by thc Purchaser. 
Tho reasons for the delay in arranging inspection of the rails in Canada 
were explained in detail to the Committee by this Ministry in the P.A.C. 
meetings held in February 1968. 

In this context it is also stated that the Miistry of Law, who had been 
consulted in the matter of holding the firm responsible for the delay in sub- 
mission of the P. G. Bond opined k t  since the extension in the delivery 
period had to bc given on acccwnt of non-finalisation d inspection arrange- 
ment and coosequetlt inability to make the Letter of Credit operative, the 
delay on the part of the.fina would be condoned. 

In. the circumstances, it is respectfully submitted that even if the enten- 
sion in delivery periad for one month had been bwd reserviqg the right to 
levy Liquidated Damages it would not have helped the Railways to recwer 
any liquidated damages, as the delay was otherwise on the Government's 
part for the time taken in arranging kspedm. 

lhainistry of Railway (Rly. Bd) Q.M. No. 68-B (C) PACTW/23 (01, 
dated 20-9-1 9681 



2,146. The Committee regret to note that the Western Railway had to 
ismw an &ra ezpmadhe of W 1.86 hkha in gattbg the work completed 
as tha cwa)ractar-nho nas eaQu#bd oritB the work of supplying 26.2 IatAs 
cft, d bsdtast at a cost 04 Rs. 5.46 lakhs failed to supply it. 

2.'147. *They are sorry to linov that, without v-g tho d d a l s  
of the cootrador and asce- kis cspacity, such a bjS; eOIlb&Ct was given 
to him. This coetractor was ncitbcr oq tha approved ltst d ~ s c t o r r s  nur 
had he done any contract work for the Railways b c h  this con- was 
awarded to him. it is elementary that the capacity to execute and the 
financial staMSig af a contractor should be verified before entrusting any 
work to him. The Committee would like to be ipformed of remedial 
measbres taken to ensure that such instance do not recur. 

2.148. In evidence, the Committee were informed that the Railway 
Administration had now come to know tho whereabouts of this Contractor. 
~ h S e  Committee would like to know the action tiha against the contractor 
to realise the extra amount spent on the completion of the work. 

(S. No. 20, Appendix IX, Paras 2.164-2. 148 of 23rd Report). 

Action taken 
Paras 2.146 and 2.147 

The observations of the Committee are noted and suitable instructions 
have been issued to the Railway Administrations vide enclosed copy of 
Railway Board's letter No. 68-B(C) -PAC/IV/23 (20), dated 25th Octo- 
ber, 1968. 

Enquiries were made by the Railway Administration to find out the 
assets of Shri A. V. Tau& at Jabalpur and it was ascertained that he was 
3 man of ordinary status and was residing in a rented house and further 
that he did not possess any property of his own. Thereupon the Railway 
Administration cum~~lted the Law Ministry who opined that in view of the 
material produced before them, Shri A. V. Taunk seemed to be a man of 
no substance and that no useful purpose would, therefore, be served by 
embayking on legaI proceedings which might end in. merely obtaining a paper 
decree; they, however, advised that before a f imI decision was taken, in the 
matter the assets of the firm of M/s. Arjun Premji & Co. Hajapur be krtown 
$0 that if the h, io( which Shri A. V. Taunk was a partner, had made any 
prdts or are likely to make profits in which he had a share, it might be 
possible to make some recoveries in case a decree was obtained. 

011 inquiry by dm Railway Administration, the Income Tax OflScer h- 
fonaed that tlae asseflsmca& of the firm M/s. Arjun m j i  & Co. were still 
pendiiqg, &at the firm had shce diwlved at the end d the financial p r  



1963-64 and further that it vrould not be prOaPsiMe for hi to fumish any 
such ieformaticm to any person or aufhoritics except a Chart of Law. 

The Railway Admiaistrirtion appisbd the Ministry of Law again d tbe 
above position. ?bc Ministry of Law have statad that a h  it h9s not kxn 
possible to come to the conclusion that even if a decree is obtabcd agaimt 
Shri A. V .  T a d ,  it will be possible to execute it, no useful pupow Radd 
be served by taking legal steps against Shri Tau& £or effecting recaverics. 
The Law Ministry have, however, advised that a close watch should be kept 
so that if any time Shri Taunk is pclsacssad of properties it should be possi- 
ble to chase the same. 
[Ministry of Railwas (Rly. Bd.) O.M. No. 68-B(C)-PAC,/IV/23 (20), 

dated 27- 1 1 - 1 9681 

GOVERNMENT OP INDIA 
MINISTRY OF -WAYS 

(Railway Board) 

New Delhi, the 25th October, 1968 
3, Kartika, 1890 (SF. 

The General Managers, 
All Indian Railways. 
The General Managers, 
C.L.W., D.L.W. & I.C.F. 

SUB.  :-Recommendation No. 20 of the 23rd Report (Fourth Lok Sabha) 
of the Public Accounts Committee on para 33 of  Audit Report 
(Railways) 1967-Western Railway-Extra expenditure due to 
failure of a contractor. 

In a case reported in para 33 of the Audit Report (Railways) 1967, a 
Railway Administration awarded a contract for supply of blast at a cost 
of Rs. 5.46 lakhs to a contractor, who was not on the approved lists without 
formally verifying his credentials bdore accepting his offer. As a result of 
subsequent failure of the contractor, the Railway Administration had to 
make alternative arrangements, resulting in an extra expenditure of W t  
Rs. 1.86 lakhs. The Public Accounts Committee in their comments on this 
para have criticised the award of such a big contract: to a contrator whose 
credentials were not properly verified. Para 1104 of the Indian Railway 
W e  for the Engineering Department asl well as para 2 of the Staadard 
Regulations for tenders and contracts require that no work or supply should 
be entrusted for execution to a contractor whose capab'itie and w i d  
status have not been investigated beforehand and found sat is factor^. 
instructions laid down are sufficieatly elaborate and there should be 
occasion for any lapse or failure to fallaw the prescribed -. me 



Sd./- 
Direclot, Civil Engincerittg, 

kailway Board. 

Copy (with 40 spares) forwarded for infommtion to the A.D.A.I. 
(Railways), New Delhi. 

&I./- 
Director, Civil Engineering, 

Railway Board. 

Further Information 
In this connection, the Ministry of Railways would like to submit the 

following facts for the Committee's kind consideration. 
2. Whero it is trus that it is not on .record that the ctedentials of Shri 

A. V. Taunk were verified by the Tender Committee while r e c o w  
a- of the lowest rates received from, him, it appears in the circums- 
tances that the Tender Committee had local knowledge that Shri A. V. Tauhk 
was a close relation of an established contractor Shri A rjua Premji Parmar 
who had been entrusted with the following works on this Railway on 
Lakheri-Bayana section about the same time. 

Total Cort --- 
Rs. 

I .  Construction of bridges Nos. 356 (lux 60'.0"), 362 (3 ~40'+0") 374 ( 1  x 
60'.0"), 379 (1 x 6V.0") 381 (8 X40'.0") in connection with LKE BXN 
(BG) Doubling Pro~ect.. . . .. .. .. .. .. .. 12,78,2911- 

2 .  Construction of bridges Nos. 448 (5 x 100'.0") and 475 (6 x 60'. 0") in 
connection with LKE BXN (BG) Doubling. , . . . . . . . . 8.67.5921- 

(These works have since been, completed' satisfactorly) 

Further it is seen in retrospect from the Income Tax Certificate furnished 
by Shri A. V. Taunk that he was in fact a partner in the firmi of M/s. Arjun 
Premji & Co. ,This apart, it is respectfully submitted that the crux of the 
whole issw is whether this particular contractor failed because of his lack 
Of capacity to cmplete the work which was essentially a labour costtact or 
became of financial digiculties. The contractor failed on neither accuunt 



T h c u ~ n p o d ~ k b y t p t c l ~ w r t r a c t a r p i c k e d u p a s t B b f o l b u h g ~ o f  
labour anployad by him would slrolo :- 

Month Average number of Remarks 
labour employed 

daily. - 
*bcrober, 1963 17 *About 20 da)o no work 
November, 1963 67 was done as the labour 
Dccembcr, 1963 113 drd not turn up duc to 
January, 1964 I21 Diwali Festival. 
Psbruary, 1964 150 
March, 1964 132 
April, 1944 133 
May, 1964 52 
Jam, 1%4 I7 

**July, 1965 18 **Contractor stopped the 
(upto 14.7.64) work after 147.64 as thc 

monsflon had broken. 

The obatractor had requested for the tenniaaton of his contract pudy on 
grounds of ill-health and, as would be a-ated, such a situation cauld 
happen with any other established contractor. 

3. In the c i r c u m s t ~  explained above, the Ministry of Railways truvt 
that on a Further consideration of the matter, the Public Awunts Cam- 
mittGe wiU be pleased to accept that the failure was perhaps only in the 
matter of currently recording the considerations on which the tender of Shri 
A. V. Taunk was found acceptable and that it would perhaps not be equita- 
ble to state that the financial standing and aatecedents of the contractor 
were not considered at all and that, herefom, furher action ageinst the 
officers concerned is not warranted. 



CHAPTERIV 

lUaMMEWATIONS/OBSERVAWS REPLIES TO WHICH HAVE 
NOT BEEN -MXXFED BY T)BE COMMl'IWE AND WHICH 

REQUIRE REFElERATION 



RECOMMENDATIONS/OBSERVATIONS M RESPECL OF WHICH 
GOVERN'MENT HAVE FURNISHED INTERIM REPLIES + 

Tho Comaittee feel that, with a little more coordination with the Ceatra! 
Bureau of Investigation, the Railways could have got the details of debits 
likely to be raised against them during the year. The Committee hope that 
the Railways will maintain up to date their liability Registers so as to avoid 
a recurrence of such cases. 

(S. No. 4, Appendix IX Para 1.57 of 23rd Report) 

Action CaLen 

The Recommendation of the Committee has been noted. 

The Ministry of Railways would like to explain that the provisioa in 
Revised Estimates was made on the basis of the advices received froan the 
Central Bureau of Investigation. In reply to this Ministry's reference for 
Final Estimates the Central Bureau of Investigation, however, indicated 
their inability to intimate the amount necessary as they said they were not 
able to make a closer estimate of either the expenditure or the propmion 
of the number of Railway cases to the total a m b e r  of cases which f m s  
the basis of the debib to the Ministry of Railways. The amount previously 
intimated in the Revised Estimates had, therefore, to be adopted as the 
Final Estimate. 

In older to avoid a recurrenca of this, a meeting was held with the 
repreantatives of the Central Bureau of Investigation to review the method 
of assessment of requirements and the procedure is under active cormidera- 
tioa. 

Incidentally, it may be mentioned that liability registers in the Mmistw 
of Railways could not have helped in this case as the quantum 09 debit can 
be determined only by the Central Bureau of Investigation and n d  the 
Miaistry of Railways. It may be added that a high level CommitCsa is 
reviewing the utility and adequacy d liability registers for bud- cxmtrOl. 

[Ministry of Railways (Rly. Bd. ) O.M. No. 68-B(C) -~~C/i5V/23 (0) ? 

dated 21-9-1 9681 
58 



h otdcr to review the method of assessment of expenditure to be borne 
by the Raihvays for the work done by the Central Bureau of Investigation 
and the procedure d raising the Wits against the Ministry of Raihvays, a 
meeting was held with the representatives of the Central Bureau of Invstiga- 
tiqp on 22-1 1-1967. Subsequent to the meetiag, the Central Bureau of 
I n v w t i o n  after ccznsultation with the Ministry of Home Affairs have 
suggested cefain counter proposal. This. is under active consideration of 
the Railway Board, 

A detailed questionnaire was circulated to all the Zonal Railways/Pro- 
duction Units by @e Review Committee in ordex to collect detailed infor- 
mation about the utility and adequacy of liabiiity registers maintained. 
'Ihey have also reviewed the position on the Northern Railway. The pro- 
blem is being examined further in the light of this review and the position 
elicited from the various Zonal Railways/Production Units. ' 

Recommendation 
2.37. The Committee note that the question of levy of State Sales Tax 

in the Second case is at present pending before the Commissioner of Sales 
Tax, Calcutta. The Committee, therefore, do not desire to comment in 
detail on the procedure followed by Railways. The Committee would likc 
to be apprised of tha final decision in the case and the action taken by the 
Railways in pursuance thereof. 

(S. No. 12, Appendix IX Para 2.37 of 23rd Report) 
Action taken 

2. With reference to the observations made by the Committee in para 
2.37, it is stated that the decision of the Comraissimr of Commercial Taxes 
is not yet known. The Committee will be informed of the final decision 
of the Commissioner, or such higher authority ta whom the case m y  be 
referral, with the action, taken by the Railways in pursuance thereof. 
[Ministry of Railways (Rly. Bd.) O.M. No. 68-B (C) -PAC/IN/23 (O), 

dated 31-10-19681 
Recommendation 

2.91. The Committee are also surprised to Gnd that while the represen- 
tative of the D G W  stressed in evidence that inspection at the desti118tioik 
overmles inspection at the despatch point, the representative of the Miaistry 
o f  Railways opined that a second inspection for ordinary plates aad things 
which were in common use was not practicable. Whereas the Committee 
agree that a de&ailed inspection at the consignee's end might result in 
zlvddable duplication, they cannot view with equanimity the practice that 
the C O l l S i m  should accapt stares without any iaspection or afta a per- 
func tory inspection. 



2.92. They desire that tbis aspea sasy be examined further by Gavcnr- 
meat with a view to evolve a suitable procedure to safeguard 60- 
in- at the time of d e f i v q -  

2.93. The Commit- are dm unhepW to note that dm to unusual delay 
by the dke of the DGWD a d  the Muistry of Reihvays in inveabigadng 
defects and taking up the mat& with tht firm within a msonabk time, the 
.rcplactmu~t of bearing plates has baccane d i S d t .  They desire bat tbe 
DOS%D and the Railways shouid make sure that the delay was not deli- 
berate. 

2.94. The Committee would like to be apprised of the result of the 
investigations mado in the case by the Special Poke Establishment and the 
action taken against the ,firm and the officers found at faqt for neglect of 
.duty. 

S. No. 15 (Paras 2.91, 2.92, 2.93 & 2.94 of 23rd Report) 

A&a taken 

,Paras 2.91 and 2.92 
The observations of the Committee ate noted and instructions are Wig 

issued to the Railways to exercise quantitative and dimensional checks CHI 
some percentage of the materials received by them after pre-inspection by 
the DGS&D. The matter is also being examined in consultation with the 
Department of Supply, with a view to evolving a suitable procedure to safe- 
guard Government's interest in such cases. 

The matter is under examination in consultation with the Western 
Railway. 

This concerns the Ministry of Works, Housing and Supply and no 
remarks are, therefore, being offered by this Ministry. 
'[Ministry of Railways ( ~ 1 ) .  Bd.) O.M. No. 

dated 12-12-19681 

Recommendation 

Para No. 2.130 
The Committee are concerned to mte that seven *el L@-Wmotims 

procured from a West Germw fhn at a c a t  of RR 44 lsLhs *md 
siared during 1961-62 bad to be put out of servira beMn Apdl 
.October, 1964, as their crank-shafts d m d q d  crack aad dsiem 
the use of lubricating oil of inferior quality. 



Para 2.131 
They desire that the Ministry of Wways shouki benefit by the expe- 

rience gained in this case and take adequate precautions to ensure that the 
Rrbricating oils used for lowmotives dorm to the prescribed specilia- 
ticms. The Ministry of Railways should make full use of their Research 
and Emptction Orgsnisatioas to obviate recurrence of such cases. 

0 

Para 2.i32 
The Committee would like to be apprised of the action taken to recover 

the damages claimed from the supplier of lubricating oil in this case. 
(S. No. 189-23rd Report of Fourth Lok Sabha) 

Action taken 
Paras 2,130-2.131 

The observations of the Committee are noted. The question of testing 
the branded lubricating oils at the time of supply is at present under umsi- 
deraticm of this Ministry in consultation with the Research, Designs & 
Standards Organisation and the National Test House, Alipore and instruc- 
tions in this regard will bo issued to the Railway Administration. 
Para 2.132 

The matter is under consideration of this Ministry and the Ministry of 
Law for taking action to claim damageq from the firm caused by defective 
supplies of lubricating oil by invoking the arbitration clause in the contracts 
or sacking other remedies open to the Railway. 
[Ministry of Railways (Rly. Bd.) O.M. No. 68-B(C)-PAC/lY/23 (0) , 

dated 3-12-1968] 

Recommendation 
The Committee are unhappy to find that the Northeast Frontier Railway 

and Southern Railway had to suffer a loss of revenue amounting to 
Rs. 2.66 lakhs due to delay in enforcing the orders of the Railway Board. 

The Committee note that on the Northeast Frontier and Southern Rail- 
ways actim is being taken against al l  those responsible for the delay in the ' 
implementation of the orders of  the Railway Board. 

The Committee fkd from the note that, in the case of Northern Railway, 
though the Administration had taken suitable action on the Railway Board's 
orders, the staff at Shakurbasti and Hissar failed to comply with those orders. 
This resulted in undercharges and the net amount of undercharges due from 
oil canpanies is Rs. 21.703. The Committee note that efforts are being 
made by th&Northern Railway to reccrver the amount. They would like to 
kmw the progress made in recovering the amount undercharged. 

(No. 27, Appendix ]Dt, Paras 2.206 to 208 of 23rd Report) 



Actioa Wan 
Fixitrg of stafl responsibility on Northeast Frontier Railway and Southern 

Railway has not yet been finalized. 
2. As for Northern Railway, they are collecting necessary detah, with 

the help of the Western Railway Accounts Office, for raising debits against 
the Oil Companies and the staff coocemed. C 

[Ministry of Railway r (Rly. Bd. ) O.M. No. 68-B (c) - P A C / I V ~ ~ ~  (0) , 
dated 19-1 1-19681 

M. R. MASANI, 
C h a i m ,  

Public Accounts Committee 
NEW DELHI; 
April 28, 1969 
Vaisaka 8, 1891 (S) 



Summary of Main Co~~~Iwions/Rrcornmcmla~inns 

St. ParaNo.oftlw MinistryfDepart- Recommendations 
No. Report ment concerned 

09 (2) (3) (4) 
1. 1.4 Ministry of The Committee are glad t o  observe that 

Railway the recommendations contained in their 
23rd Report (Fourth Lok Sabha) 
have becn replied to by Govrmment 
generally to the satisfaction of thc 
Committee. 

The Committee hope that replies to the 
outstanding recommendations and 

final replies in rcgard to those 
rwommendations to which ol~ly into* 
reglies have so far been furnished will 
be submitted to  them expeditiously 
after getting them vetted by Audit. 




